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'THE HYDERABAD MUNICIPAL CORPORATIONS
ACT 1956

No. IT1. of 1956,

(Received the assent of the President on i4th February,
1956; assent first pubhshed in the Hyderabad Gazette, Extraordi-
nary on the 17th February, 1956)

An Act to re- enaci; the; Jaw relatlng to Municipal

Corporations in the cities of Hyderabad and Secunder-
abad.

WHEREAS it is expedient to reenact.theplaw.’ re-
lating to Municipal Corporations in the cities of Hyder-
abad and Secunderabad ;

BE it enacted in the Sixth Year of our Repubhc as
follows —_—

CHAPTER 1.
‘Preliminary.

1. (1) This Act may be called the Hyderabad Mu-
nicipal Corporations Act, 1955,

(2) It extends to the cities of Hyderabad and Secun— _

‘ derabad and shall come into force at once.

2. In this Act unless there is anything repugnant
in the subject or context,—

(1) ‘bakery or bake-house’ means any place in which
bread, biscuits, or confectionery are backed, cooked or
prepared in any manner whatsoever for the purpose of
sale

(2) ‘budget grant’ means the total sum entered on
the expenditure side of a budget estimate under a major
head and finally adopted by the Corporation;

(3) ‘building’ includes a house, out-house, stable,
latrine godown, shed, hut, wall, fencing, platform and
any other structure whether of masonry, bricks, wood,
mud, metal or of any other material whatsoever;

(4) ‘business’ includes any trade, commerce or ma-

 nufacture, or an adventure or any.concern in the nature

of trade, commerce or manufacture;

(5) ‘cesspool’ includes a settlement tank or other
tank for the reception or disposal of foul matter from
buildings ;
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(6) ‘city’ means the area declared by the: State Gov~
ernment by notification to be the City of Hyderabad or
the City of Secunderabad, as the case may be;:r .

‘(7) ‘Commissioner’ means the Municipal ‘Commis-
sioner. for the city appointed under section :104 and in-
cludes an acting commlssmner appomted under sectlon
110:

“(8) ‘company’ means a company as defined in' the
Indian Companies ‘Act, '1913° (VII of '1913) or ‘formed’in’
pursuance ‘of an Act. of ' Parliament or of an Act-of the'
Legislature’ of a State and includes any firm orassocia-
tion carrying on business in the ;State of Hyderabad whe-
_ther incorporated, or its principal place of business'is
situate theréin, or not ;

(9) ‘the corporatlon means the: Municipal Corpora-:
tlon of the City ; . .

+.(10).‘Councillor’ means a: person:-who “is: duly. elect=
edlor‘deemed.to be duly:elected: as. a- Councillor..of the:
Corporation 'under this Act;- _

(11) ‘cubical contents’ when ‘used: with reference:to
the measurement of a building means.the space contain-
ed W1th1n the external surface of -its walls, and roof and
the upper surface of the floor of its lowest storey,
where the building consists of one storey only, the uppel
surface of its floor;

(12) ‘dairy’ includes any farm m11k store, mllk shop
or other place from which milk is supphed only on or for
sale or in which milk is kept for the purposes. of sale, or
manufactured into butter, ghee ‘cheese,- curd ‘or dried. or.
condensed milk, for sale, and in. the case of a dalry-man )
who does not occupy any place for 'the sale of milk, in-
cludes the place where he keeps the. vessels used by him
for the sale of milk, but does not. 1nclude——

" (a). a shop from which Tnilk is not supplied other-.
) wise than in a properly closed and unopened vessel 1n',

which it was delivered to the shop; or .
(b) 'a shop or other place in which milk is sold f01'
. consumption on the premises only ; : B

(13) ‘dairy4man’ includes any occupier- of a dalry,
any keeper of milch- kine who trades in milk, or any per-
son who sells milk whether wholesale, or by retail ;

(14) ‘drain’ incluges a sewer,- tunnel, pipe, d1tch
gutter or.channel and: any. cistern, flush tank septlc tank
or other device for carrying off or treating sewage, offen-.
sive matter, polluted water, sullage, waste water, lraln
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water, or sub-soil water and any culvert,. ventilation

shaft or pipe or other appliance or fitting. connected there-..
with, and any eJector compressed ‘air, main, sealed 'se-;
wage main and special machinery or apparatus. for rais-

ing, collecting, -expelling or. removmg sewage or offenswe.
matter from any place ;.

' (15) ‘eating house’ means any premlses to which the
public or any section of the public are admitted and where
food is prepared, supplied or sold for consumption on.the
premises for the profit or gain of any person owning or,
having an interest in or managing such: premises ;

(16) ‘Election Tribunal’ means:a tr1bunal const1tut-‘
ed under section 5. '

- (17) ‘“factory’ means a factory as. deﬁned in the Fac-
tories:Act, 1948 (LXIII of 1948) and includes any premis-
es as also its precinets wherein an industrial, manufac-
turing or trade process is:carried with theraid -of: steam,
water, bil, gas;: :electricity . or any other form ' of ‘power
which is mechanically transmltted and is: not: generated

- by human or animal. agency ;
(18) ‘filth’ means— " .~ ,

‘(a) night soil or other contents of 1atr1nes cessi
" pools and drains ; . : ’

(b) dirt, dung, refuse, useless or offenswe materlal'
thrown out in consequence of any process of manufac—
“ture, industry or trade; and

(c) putrid or putrlfylng substance

(19) ‘finacial year’ means the year begmmng on the
first day of April or such other date as. the Government,_
may by notification appoint ;

(20) “food’ includes’ every article other than- drugs
_and water used by human beings for purposes of eating

.or drmkmg, any material or substance’ used’or admixed
in the composition, preparation, flavouring or colouring
of such article and all confecuonery,’, splces and condl-
ments ;

R 2 §) ‘frame bulldmg means a building the’ external
walls of which are constructed of timber framing’ or iron .

frammg, "and the stability of Whlch depends on such

frames: :

(22) ‘goods’ includes ahimals; * ‘ ‘

*(23) ‘house-drain’ means any drain of, ‘and used for
the drainage of, one or more buildings or prernises and
made merely for the purpose of commumcatmn with a’
municipal drain ;- ‘
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(24) ‘house-gully’ means a passage or strip' of land
constructed, set apart or utilised for the purpose of serv-
ing as a drain or for affording access to municipal ser-
vants or to persons employed in the cleéansing of a privy,
urinal, cesspool or other receptacle for filth or polluted
matter, or in the removal of such matter therefrom; '

(25) ‘hut’ ‘'means any building which is constructed
principally of wood, mud,leaves, grass, cloth or thatches
and includes any temporary structure, of whatever size
or material, which the Corporation may for the purposes
of this Act declare to be a hut; :

(26) ‘infectious disease’ means cerebro-spinal - fever;
. chicken-pox, cholera, diphtheria, enteric féver, epidemic
. influenza, leprosy, measles, plague, rabies, scarlet. fever.

_small-pox, tuberculosis, typhus, yaws, or any other di-
sease which the Government may by notification declare
to be prevalent either génerally throughout State or City
or in such part or parts thereof as may be spec1ﬁed in
the notification;

(27) ‘the judge’ means in- the City of Hyderabad the
First Judge of the Court of Small Causes and in the City
of Secunderabad the. District Judge and shall include
" Sub-Judge to whom such judge may transfer in accord-
ance with the provision of this Act an appllcatlon or ap-
peal for disposal;

(28) ‘land’ includes land Whlch is being built upon
or is built upon or covered with water, benefits to arise
out of land, things attached to the earth or permanently
fastened to anything attached to the earth and rights
created by legislative enactment over any' street; -

(29) ‘licensed’ means a- person licexnsed under ‘this
Act:

(30) ‘Liocal authorlty mcludes Municipal Corpora-
tion, City and Town Municipalities, Dlstrlct Boards and
Cantonment Board ; :

(31) ‘lodging-house’ means a building or part of a
building where lodging with or. without board or other
service is provided for a monetary consideration;

(32) ‘market’ 1ncludes any place where persons as-
sembled for the sale of, or for the purpose of exposing
for sale, livestock, food for livestock, meat, fish, fruit,
vegetables animals intended for human consumption or
any other article of human food whatsoever with or
without the consent of the owner of such place, notwith-
standing that there may be no common regulationi of the
concourse of buyers and sellers and' whether or not any
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control is exercised over the busmess carr1ed on in or on
the persons frequenting such place by the owner, thereof
or any other person; .

-(33) ‘masonry building’ means any bulldlng, othel
than .a .frame building or a hut and includes any
structure a substantial part of which is mad‘e,o{f masoin:-
ry or of steel, iron or other metal,

L (34) ‘municipal bu11d1ng s mumcmal dram S‘muni-
. mpal market’, ‘municipal slaughterhouse or. munlcioa]
water works’ means a building, drain, market, slaughter-
“house or water works.as respectwely vest in or.are mas;
- naged by the Corporation under this Act; AT
-(85) ‘nuisance’ includes any act, omlssmn place ;or
thmg which causes or is likely to cause injury,. danger;
annoyance or offence to the sense of sight; smell or-hear-
ing:or disturbance to rest or sleep or which is'or may.be
dangerous to life or injurious to- health or property of the
public or of persons in general:who dwell in the vicinity,
or occasion to exercise a public rlght

(36) - occupler includes—
'(a) any person who for the time bemg is payingér.
is'liable to pay to the owner the rent or any portion ‘of
the rent of the land or:building in respect of which suc¢h
-rent. is paid or is payable, .
(b) a rent-free tenant, ‘ ‘ »
(c) licensee in oecupation.of any" land or building,
and
' (d) any person who is hable to pay to the owneér:
damages for the use and occupatlon of any land or
building; - SN
(37) “octroi’ means-a cess levied on goods at the tlme:
of their entry into the limits of a C1ty for purposes., of‘
consumptlon use or- sale therein;

(38) “offensive matter’ 1ncludes——
(a) filth,
(b) -sewage, - - .
" (c) dust,” house-sweeping, - spittings, 1ncludmgg'_l
chewed betel and tobacco, kitchen or stable ' refuse,”’
‘pieces “of broken glass or pottery -debris ‘and: waste
‘paper
~(39) -‘owner’ means—
' (a) When used with reference to any premlses the
'person who receives, the rent of the said premises, of,
who would be entitled ‘to receive the rent thereof 1f the
premlses were. let and mcludes—-—
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(i) an agent or trustee Who receives such: rent on
account of the owner;
(ii) an agent or trustee who receives the rent of
or is entrusted with, or concerned for, any. premises
devoted to rehglous or charitable or educatlonal pur-
: poses : R
(iii) a receiver, sequestrator or manager appoint:
- ed by any court of competent jurisdiction to have the
charge of or to exercise the rlghts of an owner of the
said premises; and co
(iv) a mortgagee-m-possessmn; and - _
(b) when used with reference to any animal, vehi~
cle or boat includes the person for the time being 1n
charge of the animal, vehicle or boat; ‘

(40) ‘premises’ includes messuages, buildings and
lands of any tenure whether open or enclosed, whether
built on or not and whether public or private; :

(41) ‘prescribed’ means prescribed by rules made by
Government under this Act;

(42) ‘private street’ means any street, which is not a
‘public street’ but does not include a pathway made by
the owner of premises on his own land to secure access.
to or the convenient use of such premises;

(43) ‘privy’ means a place set apart for defecating or
urinating or both, together with the structure comprising
cuch place, the receptacle therein for human excreta and -
the fittings and apparatus, if any, connected therewith,-
and includes a closet of the dry type an aquaprlvy,
latrine and a urinal;

(44) ‘public place’ includes any park or garden,‘
ground or any other place to which the public have or .
are permitted to have access; :

\ (45) ‘public securities’ means— :
(a) securities of the Central Government or any -
State Government,

(b) stocks, debentures or shares, the interes:
.whereon has been guaranteed by the Central or any .
State Government, AT

(c) debentures or other securltles for money 1ssu-
ed by or on behalf of any local authority,

(d) securities expressly authorised by any order
.whlch the Government makes in this behalf;-

(46) ‘public street’ means any street over which the:
pubhc have a right of way, whether a throughfare or not -
and includes—
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(a) a broadway over or a:-footway attached to any
pubhc bridge or cause-way, and '
. (b) the drain attached to any such street, pubiic
‘bridge or cause-way and: the land, whether covered or
‘not by any pavement, verandah, or other structure,
which lies on either side. of the roadway up:to: the
“boundaries of the adjacent property, whether that pro-
_perty is prlvate property or property belonglng to Gov-
. ernment; .. )

(47) ‘rack rent’ means the amount of the annual rent
for which the premises with reference to which the term
is used might reasonably be. expected to let from year {3
year as ascertained for the purpose of fixing the rateable
valué of such premises;,,

(48) ‘rateable value’ means the value of any bulldmg
or. land fixed in accordance with the provisions. of this-
Act and the rules made thereunder for the purpose:of .
assessment to property taxes

(49) ‘rubbish’ includes dust, ashes broken. bI‘lCKS
mortar waste, garden refuse and refuse of any kmd Wthh
is not offensive matter or sewage; ‘

(50) ‘schedule” means the schedule annexed to. thxs
Act; : R o
(51) ‘sewage’ means nlght soﬂ and other contents ot
water closets, latrines, privies, urinals, cesspools or drains
and. polluted water from sinks, bathrooms, stables, cattle-'
sheds: and other like places  and includes trade effluent:
and discharges from manufactories of all kinds; @ i

(52) ‘street’ includes any highway, and any cause-
way, bridge, viaduct, arch, road, land, footway, sub-way,
.court, alley ‘or riding -path ‘or passage, whether a tho--
roughfare or not; and, when there is a footway as well
. as a carrlage Way in any street, the sald term 1ncludes
. both;; - ‘

(53) sweetmeat shop’ means any nremlses or par:

.. of any:premises. used for the manufacture, treatment or

storing: for sale, whether wholesale or retail; of any ice~
_cream, confectionery or sweetmeat of any kind whatso-
ever, for whomsoever intended and by whatspever name
the same may be known, and whether the same be for
' consumptlon on or outside the premises; -
(b4) ‘trade effluent’ means any liguid either Wlth or
without particles - of @ matter  in suspension ’there-
in, which is wholly or in part produced in the course of :
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any trade or industry carried on at trade premises, and
in relation to any trade premises, means any such liquid
as aforesaid which is so produced in the course of any
trade or industry carried on at those premlses but does
not include sewage;

(55) ‘vehicle’ includes a carriage, cart, van, dray,
truck, handcart, bicycle, tricycle, cycle-rickshaw, auto-

rickshaw, motor-cycle, motor-car, and every wheeled .

conveyance which is used or is capable of being used on
a street ;

(56) ‘water closet’ means a closet which has a sepa-.

rate fixed receptacle connected to a drainage system and

separate provision for flushing from: a supply of clean

. water either by the operation of mechanism or by auto-
matic action:
(57) ‘water connection’ includes—

(a) any tank, cistern, hydrant, stand-pipe, meter
or tan situated on any private property and connected
with a water-main or pipe belonging to the Corpora-
tion; and ’

(b) the water-pipe connecting such tank, cistern,
hydrant, stand-pipe, meter or' tap with such water-
main or pipe;

(58) ‘water-course’ includes . any river, stream aOr
channel;

(59) water for domestlc purposes shall not include
water for cattle, or for horses, or for washing vehicles,
when the cattle, horses or vehicles are kept for sale or
hire, or by a common carrier, and shall not include water
for any trade, manufacture or business, or for building
purposes, or for watering gardens, or for fountains or for
any ornamental or mechanical purposes; -

(60) ‘water works’ includes a lake, stream, spring,
well, pump, reservoir, cistern, tank, duct whether cover-
ed or open, sluice, mainpipe, culvert, engine, water-truck,
hydrant, stand-pipe, conduit and machinery, land, build-
ing of thing for supplying or used for supplyng water or
for protecting services of water supply.

3. (1) The areas included immediately before the
commencement of this Act, in the Corporations of Hy-
derabad and Secunderabad shall respectively constitute
the City of Hyderabad and the C1ty of Secunderabad f01
the purposes of this Act:

Constitu-
tion of
Cities.
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" Provided that nothing in this sub-section shall pre-
vent the Government from establishing, with a view to
secure efficiency and economy .in the municipal adminis-
tration, a single Corporation for Greater Hyderabad in-
clusive of the areas of the two Cities aforesaid and the
are as contiguous thereto on such terms and conditions
as may be specified in‘a notification pubhshed in the Offi-
cial Gazette in this behalf; .

Provided further that no notlﬁcatlon in respect of the
establishment of a single Corporation shall be published.
unless the Corporations shall have. previously resolved by
a three-fourth majority of the total number of the Coun- -
cﬂlors in this behalf. ey

(2) Government may, from time to time, after con-
sultatlon with the Corporation, by notification in the Offi-
cial -Gazette alter the limits of a City constituted sub-
section (1) so as to include therein or to exclude there-
from, the areas specified in the notification.

. .(8)..The power to issue a notification under sub-sec- .
tion (2) shall be subject to previous pubhcatlon

'CHAPTER 1L

" The Mumclpal Constltutlon .
Mumclpal Authorities.

4. The Mumclpal authorities charged with carrym’f

“out ‘the provisions of this Act are:— . .- .

(a) a Corporation;
(b) a Standing Commlttee
: (c)a Commlssmner '
The Municipal Constitution.

5. (1) Subject to the provisions of sub-section (2).
the Corporation shall consist of—
' (a) in the City of Hyderabad sixty-six Councillors;
. (b) in the. City of Secunderabad twenty eight .
Councillors;

(¢) In the case of establishment of a s1ng1e Corpo-
ration under the proviso to sub-section (1) of section .
3 the representation of each constituency in the Cor- -
‘poration shall be on the basis of the population of that
‘Constituency as ascertained in the last preceding Cen-,
sus of which the relevant figures have been published
“and shall be on a scale of not more than one Counc1l-
lor for every 12000 of the population:
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- Provided that the total number of Councillors in
the Corporation shall in no case be more than 100. .. -
©.(2) The number of Councillors belonging -to the
Scheduled Castes in the Corporation shall—
(a) in the City of Hyderabad, be eight; - |
(b) in the City of Secunderabad, be four; ...
' (¢} in the case of establishment of a single Corpo-
: ratlon under the proviso to.sub-section (1), of section
.3, the number of seats reserved for the Scheduled
- Castes in the Corporation shall bear, as nearly as may
- be, the same proportion to. the-total number of seats
-.in.the Corporation as the population of: the Scheduled
...Castes in the City bears to the total populatlon of the
.City,
(3} The Corporatlon shall by the name of “the Mu-

. nicipal Corporation of the City of. imeieness. be abody

corporate and have perpetual succession and a common
seal and may by such name sue and be sued.
Explanation.—In this section Scheduled Castes shah
have the same meaning as is ass1gned to the expression
in clause (24) of Article 366 of the Constltutlon of India.

Term of Office of Councﬂlovs

. ..6. (1) Sumect to- the provisions of thls Act t,ht.
Councillors elected to succeed the retlrlng ‘Councillors
shall hold -office for: a term of four years:. . ..."

Provided that' the Government may by notlﬁcatlon
in the Official Gazette and for reasons ‘specified therein
extend the said term to a term not exceedmg 1n the ag-
gregate five years.. - [T

7 (2) The term of ofﬁce of the Councﬂlors shall com~
menCe on the date of the first meetmg held under clause
(b) of section 88 and shall expire on.a day before the
date of next such meeting, which day is in this Act re-
ferred to as the day for. retirement.

-7. (1) Every general election requisite for the pur-
pose of this Act shall be held by the Commissioner in
the manner prescribed, within three months before the
day for retirement of the Councﬂlors as specified in- sec-
tion 6. oo

(2). A casual vacancy in the office of a Councillor
shall be filled at a bye-election which shall be held with-
_ 'in three months .of the date of the occurrence of the va-
*, eancy and every Councillor so elected shall hold office so
long only as the person in whose place he is elected would

Term of
office of
Councillors. -

Elections
when to be
held.
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have been entitled to hold it if the vacancy had not oc-
cured:

Provided that no bye -election shall be held to ﬁ11 a
casual vacancy occurring within six months before the
day for retirement of the Councillors and that such cons-
tituency shall be filled at the next general elections of
the Corporation.

Qualifications and'Disqualiﬁéations of Voters.

8. (1) For the purpose of elections to the Corpora-
tion, the Commissioner shall by notification in the Offi-
cial Gazette and in such other manner as he thinks fit
determine the Constituencies—

(a) by dividing the city into constltuenCIes
(b) in which the seats, if any, reserved for the
Scheduled Castes shall be set apart: :

Provided ‘'that no such determination shall be deem-
ed to be final unless the Commissioner shall have by a
like notification published his proposals to elicit publie

. opinion. in respect thereof and specified the date on or

after which the proposals will be further considered and
shall have considered the objections and suggestions, if
any, received by him before the date so specified. '

(2) Each constituency shall ordinarily return only
one Councillor.

(3) The constituencies referred to in clause (b) of
sub-section (1) shall .in addition to the Councillor for
such reserved seat return one more Councillor for non-
reserved seat.

(4) The number of Councxllors to be returned for
each of the constituencies shall be notified by the Com-
missioner.

(5) When a notification issued under sub-section (1)
materially alters the existing division of the city into
constituencies the alteration shall take effect from the
date of next ordinary elections.

(6) When the number of Counc1llors to be returned
by a constituency is altered or when a new Constituency
is formed or when an. existing constltuency is abolished
the Commissioner shall determine—

(a) the constituency which each Councillor then in
‘the corporation shall be deemed to represent,

(b) the constituency or constituencies in which
‘election shall be held to fill up the vacancies, if any, in
the Corporation.
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(1) Subject to. the prov1s1ons of sectlon 10 ever Y Qualifica-
o— . tion for -
person wh - :; . regxitraltmn .
;. in the list o
(a) has been ordmarlly remdent in a Clt) . voters.

(b) was not less than ‘21 years of age on the ﬁrst
day of March of the year for which the list of voters ’
s bemg prepared; ‘ :

Ve
eahall be enutled to be regxqteled in the list of voters.

(2) Save as.hereinafter provided a person shall be
deemed to be ordinarily resident in a City if he ordina-
rily resides in that City or owns or is in possession of a .
dwelling house therein.

Explanation.—(a) A person who is a patlent in any -
establishment maintained wholly- or mainly for the re-
ception and treatment of persons suffering from mental
illness or mental defectiveness or who is detained in pri-
son or other legal custody at any place shall not by rea-
sons thereof be deemed to be ordinarily resident therein.

(b) A member of the Armed Forces of the Union
shall be deemed to be ordinarily resident on any date
‘in the city in which, but for his service in the Armed
Forces, he would have been ordmax ily resident on th“l.

- date.

(1) A person shall be disgualified for registra- stquahﬂca-'

tiOn in the list of voters if he— S{;‘g’i{‘ra’{iﬁn
in the list
" (a) is not a citizen of India; lor} voters,

(b) is of unsound mlnd and stands so declared by
a competent court;

(c) is for the time being disqualified from voting
under the provisions of any law relating to corrupt and
illegal practices and other offences in connection -with
elections. '

~(2) The name of any person who becomes so dis-
qualified after registration shall forthwith be struck off
the list of voters in which it is included.

Constituency List.

11. In this sub-chapter “Revising Authority” means Retv}:smtg
such person or persons as the Government may appoin’ authority.
in writing to perform all or any of the functions of the
Revising Authority under this Act in respect of a Cons-
tituency or part of a Constituency.
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12, (1) There shall be prepared, every year, by the
Commissioner a list of voters for every constituency here- -
inafter referred to-as.constituency list-in which shall be
included the names of. all persons appearing to be entitl-
ed to be included thereln It shall be published in the
constituency together with -notice speciiying the mode
in which and the time within which claims for inclusion
in the constituency list or objections to any names or pdr-
ticulars entered in the list are to be preferred.

(2) For the purpose of preparing the constituency
list the Commissioner may employ such persons as he
may thmk fit.

(3) Every person shall be entltled to have his name
included in the constituency list if he is entitled to be
included in such list under the provisions of this Act.

(4) The constituency list for each constituency shall
be prepared in such form and in such language or lan-
guages as the Government may direct.

(5) The Commissioner may divide a constltuency
into electoral areas for the purpose of facilitating the

_preparation of the constituency list and so much of the

list as relates to.an electoral area may be separately pre-
pared. : ‘

(6) The Commissioner may before preparing the list,
by notice in writing call upon every owner of a building
to furnish him with a list of all tenants who resided or
occupied such buildings. *

(7) The Commissioner may also call upon by notice
in writing any occupier of any building or every person

- to furnish such information as he may consider necessary

for preparation of the constituency list.

(8) For the purpose of the preparation of any cons-
tieuency list or for the determination of any claim or
objection to any constituency list the Commissioner, a
person employed by him for this purpose, and any Re-
vising Authority shall have access to any register of births
and deaths maintained under any law for the time being
in force and it shall be the duty of every person in charge
of any such register to give such officer or authority in-
formation and such extracts from the said reglster as he
may regquire.

(9) Every constituency list shall be published by the

~ Commissioner in a conspicuous position on every muni-
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cipal’ oﬁice and at’ guch other places as: the Comm1ss10ne1
may fix.; Col e iy
(10) (a) Slmuhaneously Wlth the pubhcatlon of the
constltuency list under sub-section (9) 'notice shall be
pubhshed in hke manner in form" (1) ‘of Schedule ‘A cali-
ing upon persons entered in the list to lodge in the man-
ner herein- snemﬁed any “objection: they - may have to
make to the list as pubhshed and’calling upon persons
claiming’ to be entered ‘on the list to lodge their claim in
the manner hereln specified. Such notice shall specify
_for each’ consutuency or ‘electoral ‘area the Revising Au-
thority to'whom and the place at which and the time re-
ferred to in clause (b) of this sub-section within which
any such claim or obJectron may be preferred.
“(b) Every such claim or objection shall be made

m Form 2, or Form 3 of Schedule ‘A’, whichever may

be appropnate within a period of 21-days from the

date of the nubhcatlon of the const1tuency list under

sub- sectlon (9):

' Prov1ded that the Government may, by notification
in the Official Gazette, extend in respect of any constitu-
ency or part of a constituency the said period of 21 days
by such period as it may deem fit.

(¢): A.claim or objection shall be addressed to the

Revising Authority -and shall either be presented to

the Revising Authorlty specified in the notice referred

to in clause (b), or, to the Commissioner or to such
other officer as may be designated in that behalf by
the Government within the period qpemﬁed in or under
-clause (b) or be sent by post to the Revising Authority
as. to reach him within the said period.
(d) A claim or objectlon which is not lodged with-
- in. the perlod specified in or under clause (b), or is
lodged otherwise than in the manner. herein. specified
or by a person not entitled to lodge the same, shall be
rejected.

(11) (i) A claim shall be signed either by the person
desiring his name to be included in a constituency lisf
or by an agent authorised in writing by such person and,
unless it is sent by post, shall be presented either by such
person personally or by such agent.

(ii) When objection is made to the inclusion in the
- constituency list of any person whose name appears
therein, or to any particular in any entry in the list,
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such -objeciton shall contain in respect of such person
or entry, as the case may be, all the particulars enter-
ed in the list:- ‘

(iii) No person shall prefer an obJectlon to the in- -

clusion of any name in a constituency list unless his -

name is already included in that constituency list.

(iv) No application for the transfer of a name from

a constituency list to another constituency list shall be .

_entertained. If any person desires such a transfer, he
shall. prefer an objection to the inclusion of his name

in the former list, and second and separate claim for

the registration of his name in the latter list. ,

(12) (i) The Commissioner may within the pericd
specified in or under clause (b) of sub-section (10) make .
an apphcatmn to the Revising Authority specified in the
notice referred to in clause (a) of that sub-section for the _
inclusion in or the exclusion from a constituency list of
the names of any person. ‘

(ii) The Commissioner shall, within the period spe-
cified in or under clause (b) of sub-section (10) make an
application to the Revising Authority specified in the
notice referred to in clause (a) of that sub-gection for
the making of any corrections in the constituency list
'such ‘as, the removal of duplicate entries or the ex- -
punging of the names of persons who are dead or sub-
ject to any legal incapacity .which he cosiders neces-
sary for the preparation of a complete and accurate list.

(iii) The Revising Authority shall serve on each of
the persons-affected by the application made under
clause (i) or clause (ii), a notice specifying in the caze
of an application under clause (i) the grounds on which
the inclusion or exclusion of the name has been desir-
ed, and specifying in the case of an application under

~ clause (ii) the correction which it is proposed to make
in the list, and every such notice shall also specify the
place where, and the time when, objection to the ap-
plication so made will be heard: .

Provided that no such notice shall be served where '
theé Revising Authority is prima facie satisfied that the
application should be granted, or where the application
is one for the correction of a clerical or printing error,

(13) A register of claims and objections shall he
maintained by the Revising Authority, the Commissioner
and other Officers authorised to receive claims and ob-
jections under clauce (e) of sub- sectlon (10).
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(14) (1) Except in’ the case where the Rev1smg Au-
- thority is prima facie satisfied as to the validity of a claim,
every person whose claim or objection is recived in time
shall be served with a notice in Form 4 or Form 5 of .
Schedule A by the Revising Authority, specifying the
place where, and the time when, his claim or objection
will ‘be heard, and directing him or his agent to be prc-.
sent with such evidence as he my wish to adduce.

(ii) When objection is made by any person to the
inclusion of the name of any other person in a consti-
tuency list the Revising Authority shall, except in the
case where such authority is prima facie catisfied as
as to the validity of the objection, sérve on such other
person a notice in Form 6 of.Schedule A giving the

~ grounds on which the inclusion.of his name has been .
objected to, and requiring such person or the agent of
such_person. to attend at the place and the time fixed

- for the hearing of the objection.

(15) Subject to such instructions-as may from time
to-time be issued in this behalf by the Government, a
Revising Authority to whom any claim or objection has
been preferred or before whom any claim or objection
is pending for disposal, may transfer such claim or ob-
jection for disposal to any other Revising Authority com-
petent to perform such duties and having jurisdiction in
the electoral area to which the Constituency list in res-
pect of which such claim or objection has been preferred
relates, and the Revising Authority to whom any claim
or objection has been so transferred shall proceed in ac-
cordance with the provisions of these rules and dlSpObe
of such claim or objection. -

(16) Every notice issued by the Revising Authority
shall, if -possible, be served personally, and in default of
personal service, shall be served by registered post or by
© affixing a copy thereof at the residence or the last known
residence within the constituency of the person concern-
ed. A certificate of service, either personal or other-
wise, shall be deemed to be'conclusive proof of the fact
of such service.

(17) The Rev1s1ng Authorlty shall hold a summary
inquiry into the claim or objection preferred and shail
record his decision. He shall also, after considering any
verbal or written objections that may be preferred decide
on any application made by the Commissioner under
clause (i) or clause (ii) of sub-section (12) for the inclu-
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sion”or' fC‘cclus,lon of anv Hiame in* or from the Constltuep-
cy hst’or for.corrections 'to’ the hst‘ -For the purpOSe of
the ll’lOIllI‘Y ‘the list Hs- nubllshed under sub- sectlon (9)_
shell be’ Dresumed to be correct. '

(18)' () The deasmns of the Révising ‘ Authority ’

'shall be final. ‘Every such” decision shall be communi- :

cated to the Comrmsswner who ‘shall cause the conetl-'
tusncy. list to be amended in accordance therew1th
(11) The Revising ‘Authority shall also dlrect the
Commlssmner to correct any clerical 'or printing errors
which ‘the R°v1smg Authomty may, himself discover
in the list. The,Cottimissioner also-may, at any -time
“before the final Dubheatlon of the constituency list' un-
, der. sub section (179) elther himself correct any ‘clerical
or Drmtmg error Whlch he may discover in the cons-
tituency list or cauqe such corrections to be made in

~the list by any person employed by h1m undey sub-

sectlon (2).

(19) ‘The constltuency list so amended shall be re-

pub11°hed in the manner specified in sub-section (9) and
where it is the list first- prepared under this “Act’ shall
come into force upon its republication under this suo-f
section’ and where it is the list subsequently prepared
under this Act, shall come into force on the 1st day of
October immediately succeeding such republication:”
" Provided that if for any reason the constltuency list
for any constituency or part of a constituency is in any
year not republished before the 1st day of October, the
list shall come into force immediately upon its republica-
tion and until the day on which it is so republished the
list which was in force immediately before the said 1st
day of October shall continue in force as the list for that
constituency.

13. Notwithstanding anything contained in sub-
gections (1) and (19) ‘of section 12— : :
(1) the Government may at any time,- for reasons
to be recorded in writing, direct the revision in the man-
ner hereinafter appearing of the list of any constituency
or part of a constituency, and when a list containing any
additions to, omissions from or alterations in the list, as
a result of such revision has been finally published the
list shall be deemed to have been revised accordingly;
(2) - The Commissioner, on application made to him
for the correction of an existing entry in the list of the
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iconstltuency for the tlme being in force shall, if he is
satisfied aftér such inquiry as he thinks fit that the entry
relates to'the applicant and is erroneous or defective -in
any particular, arnend or cause the - hst to be amended
vaccordlngly, ) : SRR S

7 (3) When the Government dlI‘ECtS the revision of
the list of any constituency under sub section (1) the
list shall be revised by the preparation of a‘list contam-
ing additions to, omissions from, or alterations in, such
Aist, and all-the prov1s10ns of this Act shall apply in the
. case of every such list in like manner as they apply in
-the case .of .constituency list.:

o

Provided ‘that the Government may d1rect such mo-
- dification-in: any of*the specified forms as it may consi-
‘der:necessary for-the purpose of such revision.
‘ ‘(4) Any person whose namé is not ‘included in the
“list of a constituency for the time being in force and who
is entitled to be included therein may, at any time after
' thelist is finally published and before the constituency
" ig- called upon to elect, apply to the Government for an
‘amenhdment of the list by the inclusion of his name there-
in, and if the Government is satisfied, after such notice
and ‘such inquiry as it thinks fit; that the applicant is
entitled to be included therein; the Government may di-
rect the amendment of the list’ by 1nclus1on thereln of
an entry relatlng to the applicant: L

Prov1ded that an application under this sub- -section
’shall ‘not be entertained if it is not accompanied by ‘the
prescrlbed fee Wthh shall” in'no case be refunded.

© () When any .. list is republished under sub- section

(3) or a direction is issued under sub-section (4) the
" constituency list to which such list or direction relates
shall be’ deemed to have been rev1sed accordlngly

S

(1) If the dlsquahﬁcatlon for votlng incurred oy
"any person whose name has by reason thereof been struck
off, the constituency - list under sub-section (2) of section
10 be removed during the period and the said list is in
» force under sub-section (19) of section 12 the name of
such person shall forthwith be reinstated in that list.

(2) The Commissioner shall make the correction re-
. ferred to in sub-section (2) of section 10 or the reinstate-

“ment referred to in sub-section (1) in such number of .

‘copies of the constituency list in his. custody as may he

Striking off

of names of .

persons
disqualified- .
for voting:
and rein-
statement

.of such

names after
removal

of such
disqualifica~
tion, -
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. specified under sub-section (3) of section 16 and shall also

in every case cause $uch correction or reinstatement to
be made forthwith in all other copies. Every correction
or reinstatement so made or caused to be made in a cons-
tituency list shall be initialled and dated by the person
who makes the correction or reinstatement, and the cons-

,_tltuency list . in. which -such correction or reinstatement”
- ig made shall thereupon be deemed to have been amend-

ed accordingly.

15. (1) After the constltUenc'y” lists first prepaféd

"under this Act have been republished under sub-section

(19) of section 12, the Government may, for the purpose

“of any subsequent annual preparation of a list- for any
. 'constituency under sub-section (1) of section 12. direct
. the preparation of a list of amendments to the list for

such constituency. for the time being in force for its pub-
lication under sub-section (9) of section 12 and the pro-
visions of sub-sections (1) to (9) of section 12 (both in-
clusive) shall so far as they are applicable apply in.the
case of such preparation of the list, in like manner as
they apply in the case of the preparation of a constltu-"
ency list.

(2) When any such list of amendments to a hst for

- a constituency has been so prepared, - the list for such
. constituency for- the time being in force together- with

the list of amendments thereto so prepared, shall be puk-
lished under sub-section (9) of section 12 and shall be
deemed to be the list prepared for that constituency, and
the provisions of sub-sections (10) to (19) of section 12
(both inclusive) shall so far they are applicable apply
in the case of every such list (including the list of amend-

‘ments) in like manner as they apply in the case of the

constituency list first prepared under this Act.

(3) When a list of amendments is prepared for any
constituency under the foregoing provisions of this sec-
tion, it shall not be necessary to reprint the entire list.
but the list of amendments only need be printed:

Provided that the Government may, if it deems it
expedient so to do, direct that the entire constituency list
along with the list of amendments shall be printed as a
single list. '

16. (1) Three complete copies of the preliminary list
for each constituency and all statements submitted t9 the
Commissioner be kept in the office of the Commissioner
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or at such other place as the Government may by order
specify for a period of one year unless their retention for
a longer period is ordered by.the Government. v

(2) All claims and objections to any preliminary list
‘and, the decisions of the Revising Authority thereon shall
be kept in the office of the Commissioner or at such other
* place as the Government may by order specify until the

completion of the next annual preparatlon of the list for -

such constituency.

(3) Such number of copies of the final list for each
constituency as may be specified by the Government shall
be kept in the office of the Commissioner or at such other
place as the Government may by order specify until the
final publication of the next list for such constituency. .

(4) One complete copy of the final list for each cons-
tituency shall be kept for permanent deposit in such
place as the Government may by order specify.

(5) All copies of the final list for each constituency
deposited under sub-section (3) or the copy of the final
list for each constituency deposited under sub-section (4}
shall before deposit be duly authenticated by the Com-
missioner or any officer authorised by him in this behalf.

(8) Printed copies of the final constituency list as
deposited shall be available for sale to the public until
the final publication of the next list for the constituency
" to which it relates and thereafter such list-may be dis-
posed of in such manner as the authority with whom they
are deposited may direct.

(7) Every person shall have a right to inspect the
papers referred to in sub-sections (1), (2) and (3) and to
get attested copies thereof on payment of such fees as
may be fixed by the Government.

Corrunt Practices.

17. The following shall be deemed to be corrupt

practices in connection with elections held under this
Acti—

(1) Bribery, that is to say, any gift, offer or promise
by a candidate or his agent, or by any other person with
the connivance of a candidate or his agent, or any grati-
fication to any person whomsoever, with the object, di-

" rectly or indirectly, of inducing—

(a) a person to stand or not to stand as, or to with-
draw from being, a candidate at an election; or

Major
corrupt
practices.
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(b) a voter to vote or refrain from voting at an
- election, or as a 1eward to—u— P
(i) a "pérson for- -having so stood or for having
withdrawn his candidature; or
(ii) a voter for havmg voted or reframed from
voting.

Explanatwn —For the purposes of this clause the term
‘gratification’ is not restricted to pecuniary ‘gratifications
or gratifications estimable in money, and it includes ali
forms of entertainment and all forms of employment for
reward; but it does not include the payment of any ex-
‘penses bona fide incurred at, or for the purpose of, any

" election and-duly entered in the return of election ex-
penses.

(2) Undue infuence, " that is to say, any dlrect or
indirect interference or attemnt to interfere on the parr.
of a candlidate or his agent, or of any other person with
the connivance of the candidate or his agent, with fre
exercise of any electoral right; '

Provided that—

(a) without pre;udlce to the gcnerahty of the pro-
visions of this clause, any uuch person as is referred
-to therein who— :

(i) threatens any candidate, or any voter, or any
person in whom a candidate or a voter is interested,
with injury of any kind including social ostracism
and ex-communication or expulsion from any caste
or community ; or

(ii) induces or attempts to induce a candidate
or a voter to believe that he, or any person in Whom
he is interested, will become or will be rendered an
object of divine displeasure or spiritual censure, shall
be deemed to interfere, with the free exercise of the
electoral right of such candidate or voter within the
meaning of this clause;

(b) a declaration of public pohcy, or a promise of
publication, or the mere exercise of a legal right with-
out intent to interfere with an electoral right, shall not
be deemed to be 1nterference within the meaning cf
this clause. :

(3) The vrocuring or abetting or attempting to pro---
cure by a candidate or his agent, or any other person
with the connivance of a candidate or his agent, the ap-
plication by a person-for a ballot paper in the name of
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any other person whether living or dead, or in a ﬁctiouaw_
name, or by a person for a.ballot paper in his own name
when; by reason-of the fact that heé has already voted in
the same or some other constltuency, he is- no* entltled
to vote. R '

(4) The removal of a .ballot paper from the. polling
station durmg polling hotirs bg a candidate or his-agent,
or by any. other person with ‘the connivance of a canoh-
date or his agnet. '

(5) The publication by candidate or his agent or by
any other person with the:connivance of the' candidate
or his agent, of any statement of a fact which is false,
and which he either believes to be falge or does not be~
lieve to be true in relation to the personal character cr
conduct of any candidate, being a statement reasonably
calculated to prejudice the prospects of that candidate’s
election.

(6) The hiring or plocurmg, Whether on. payment or
0the1WJse of any vehicle by a candidate or his agent. or
by any other person with the connivance of a candidate
or his agent, for the conveyance of any voter other than
the candidate himself, the members of hig family or his
agent to or from any polhng station, or a “place fixed for
the poll:

Provided that the use of d@ny pubhc trancport Vehr
¢le or railway carriage by any voter at his own cost for
the purpose of going to or coming from any such polling
station or place fixed for the poll-shall not be deemed to
be a corrupt practice under this clause. - '

(7) The incurring or aythorisation by a candidate or
his agent of expenditure, or the employment of any per-
son by a candidate or his agent, in contravention of this
Act or of any rule made thereunder.

; (8) The obtainnig or procuring or abetting or at-
tempting to obtain or procure by a candidate or his agent
or, by any other person with the connivance of a candi-
date or his agent, any assistance for the furtherance of
the prospects of the candidate’s election from any per-
son, -serving under the Government of India or the Gov-
ernment of Hyderabad other than the giving of vote by
such person.

Explanation, —For the purpose of this section—

, (a).a person serving under the Government of In-
| dia or the Government of Hyderabad shall not include
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a person who has been declared by the Central Gov-
ernment or, as the case may be, the State Government
to be a person to whom, the provisions of this Clause
shall not apply; '

(b) a person chall be deemed to assist in the fur-
therence of the prospects of a candidate’s election if
he acts as an election agent or a polling agent or a

. counting agent of the Candidate.

18. The following shall also be deemed to be corrupt

practices in connection with elections held under this
Act:—

(1) Aﬁy act specified in clauses (1) to (8) of section
17, when done by a person who is not a candidate or his

agent or a person acting with the connivance of a candi-
date or his agent.

" (2) The application by a person at an election for
ballot paper in the name of any other parson, whether
living or dead, or in a fictitious name, or for a ballot paper
in his own name when, by reason of the fact that he has

already voted in the same or some other constituency,
he is not entitled to vote,.

(3) The receipt of, or agreement to receive, any gra-
tification whether as a motive or a reward—

(a) by a person for standlng or not standing as, or
withdrawing from being a candidate; or

(b) by any person whomsoever for himself or any
other person’ for voting or refraining:from voting, or
for inducing or attempting to induce any voter to vote

or refrain from voting or any candidate to withdraw
his candidature.

Explanation.—For the purposes of this clause the.
term ‘gratification’ has the same meaning as is assigned
to it in clause (1) of section 17.

(4) The making of any return of election expenses
which is false in and material or particular, or the mak-
ing of a declaration verifying any such return.

(5) The systematic appeal to vote or refrain fromn
voting on grounds of caste, race, community or religion
or the use of, or appeal to, religious and national sym-
bols, such as, the national flag and the national emblem,
for the furthelance of the prospects of a cand1date s elee-
tion.
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-19. The following shall be deemed to be illegal prac-
tices for the purposes of this Act:—

(1) The incurring or authorisation by any 'person
other than a candidate or his agent of expenses on ac-
count of holding any public meeting, or upon. any ad-
vertisement, circular or publication, or in any other way
whatsoever, for the purpose of promoting or procuring
the election of the candidate, unless he is au{horlsed in
writing so to do by the candidate.

Explanation.—Any :such expenses as aforesaid in-
curred or authorised by any institution -or organisation
for the furtherance of the prospects of the election of a
candidate supported by such institution or organisation
shall not be deemed to be expenses incurred or. authorls-
ed within the meaning of this clause

. (2) The hiring , using or lettmg, for the purpose of’
any meeting to W’thh voters are, .admitted, of any build-

" ing, room or other place where" 1ntox1cat1ng liquor is sold
to the public.

(3) The issuing of any circular, placard or poster
having a reference to the election which does not, bear

on its face the name and address of the printer and pub-
lisher thereof.

Dlsquallﬁcatlon for voting, for being and continuing
as a Councillor.

: (1) Any person who has been convicted. under
sectlon 171-E or 171-F of the Indian Penal Code shall
for five years from the date of such conv1ct10n be disqua-
lified from voting at any election of the Corporation.

(2) Any person who has been found guilty of any
corrupt or illegal practice in elections held under this
Act, or any other law for the time being in force, shall
be disqualified from voting at any election of the Corpo-
ration for a period of six or four years respectively from
the date on which the person is found so guilty.

(3) If default is made in making the return of the
election expenses of any candidate who has contested the
election held under this Act or if such return is found
either upon the trial of an election petition or by any.
court in a Judicial proceeding, to be false in any material
particular, the candidate shall be disqualified for voting
at any election of the Corporation. for a period -of five

years from the date by which the return was required to
be lodged.

Illegal
practices.

Disgualifi- ,
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(4) Any dlsquahﬁcatlon under Sub-Sectiohgs (15 (‘7)'
and (3) may be removed by Government for reasons to
be recorded. in writing: ‘

Provided that any removal of dlsquauﬁcatlon undur'
this sub-section shall not qualify a person to vote or to
be elected as a councillor in any by-electidn-held during
the period for .which, but for such disqualification he.
would -have beeﬁ continued as-a Councillor.

Qualifica- 21 (1¥ SUbJect o the 1r)“0v151onQ of this Act a person
%grrllgfor‘ who ig regisuered in any constituency list shall he quali-

elected a5 a 1ed to be elected as a Councillor for any of the const1tu-

Councillor, encies in the city. S - e :

- (2) Any person who ceases to be a Councﬂlor shall
if qualified, under sub-secton (1) and not otherwise dlo ,
qualified be eligible for re-election-as such. -

Disqualifi- ‘: . 22, &) Subject to‘:the provisions of this Act é _per-
i:)ation for ©  son shall be disqualified for being elected as a Councﬂlor
emgéa - if such person is at the date of election— :

(a) One Who has been sentenced by any Court to
. imprisonment or for an offence involving moral turpi-
~ tude and punishable with imprisonment for a term ex-
ceceding six months or to transportation, such sentence
- not having been subsequently reversed or quashed, or
to - death,  such ' sentence having been subsequently
commuted or altered to transportation or imprison-
_ ment: :
Plonded that on the exmry of such ‘sentence - ‘the
dlsquahﬁcatlon incurred under. this clause shall cease;
(b) is of unsound mind and stands so declared by
. a competent Court, a deaf-mute or a leper;
-(c) holds any office or place of profit under Gov-
ernment or under the Corporation or under any local
_ authorlty, T
- (d).is an undlscharged 1nsolvent
(e) holds any judicial’ oﬁice Wlth Jurlsdlctlon Wlth- _
in the limits of the city; =~
(f) is employed as paid legal practitioner on be-
" half of the Corporation, or -accepts employment as le-
gal practitioner against the Corporation; :
(g) having: been a legal practitioner he has been
dismissed or is under suspension by order of the High
Court on any of the following grounds; the disqualifi-.
cation in the latter case being operative during the pe-
riod of suspension:——
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(i) a cr iminal offence 1mp1y1ng a moral defect of
character,
(ii) being guilty of fraudulent conduct
(h) Subject to the provisions of sub-section (2) has

directly. or indirectly, by himself or his partner or if he =~

belongs to a Joint Hindu Family, by any member of such
family, any share or interest in any contract or has ei-
ployment with, by or on behalf of the Corporation;

(i) has been dismissed from the service of the Gov-
ernment, Corporation or any local authority for miscon-
duct and has been declared by a competent authority
to be not eligible for {further emplovment in the pubtic

service;
(j) having contcsted the election under this Act as

a candidate, has faiiesd to lodge a return of election ex-
penses within the tims and in ths manner prescribed

unless five years have elapsed from the date by which
it ought to have been lodged or the Government have
removed the disquaiification;

(k) had been disqualified for voting under section
20, unless such period has elapsed for which he was dis-
qualified for voting.

(2) A person shall not be deemed to have incurred
disqualification under clause (h) of sub-section (1) by
reason onlyv of his—

(a) receiving pension from the Corporation;
(b) having any share or interest in—

(i) any lease, sale, exchange or purchase of land
or any agreement for the same;

(ii) any agreement for the loan of money or any
security for the payment of money only;

(iii) any newspaper in which any advertisement

- relating to the affairs of the Corporation is inserted;

(iv) any Joint Stock Company or any Society re-
gistered or deemed to be registered under the Hyder-
abad Co-operative Societies Act, 1952 which shall
contract with or be employed by the Commissioncr
on behalf of the Corporation;

(v) the occasional sale to the Commissioner on be-
half of the Corporation of any article in which he re-
gularly trades to a value not exceeding in the aggre-
gate in any financial year rupees five thousand; or

(vi) the occasional letting out on hire to or hiring
from the Corporation of any article for an amount not
exceeding in the aggregate in any financial year ru-
pees one thousand.
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(c) occupying as a terant for the purpose of resi-
dence any premises belonging to the Corporation..... -

Disgualifi-' : : . N
caltxgn flor 23. (1) A Councilior shall cease to be a Councillor if
‘gontinuing he— . ) i )

"(a) is or becomes subject to any of the dlsquahﬁca-
tions specified in section 22;

(b) _ceases, ’po reside in the City;

(c) fails to pay arrears of any kind due by him,
otherwise than 'in a fiduciary capacity, to the Corpo-
ration, within three months from the date of service of
a notice requiring payment thereof issued by the Com-
missioner, which it shall be his duty to issue and cause -
to be served at the earliest convenient date;

(d) absent himself at more than three consecutive

' meetings of the Corporation unless leave so to absent

himself, which shall not exceed six months, had been

granted by the Corporation or absents himself for over

six consecutive months from meetings of the Corpora-.
tion:

Provided that no meeting from which a Councillor
absents himself shall be counted against him under this
clause, if due notice of that meeting was not given to
him. . '

Explanation.—A special meeting held under clause
(d) of sectioin 88 and a meeting called upon written re-
quisition under clause (h) of section 88 shall not be
deemed to be a meeting within the meaning of this clause

(2) When a Councillor ceases to be a Councillor un-
der clause (d) of subsection (1), the Commissioner shall
at once intimate the fact in writing to such Councillor
and report the same to the Corporation at its next meet~
ing. If such Councillor applies for restoration of office
to the Corporation on or before the date of its next meet-
“ing or within fifteen days of the recelpt by him of such
intimation, whichever is later, the Corporation may at
the meeting next after the receipt of such application
‘or suo moto at the sa1d meeting restore him to his office
as Councillor: -

Provided that a Councillor shall not be so restored
more than twice during his term of office.
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Conduct of Elections."

24... For the purpose of holding elections under. this
Act the Government shall by one or more notifications
published in the Official Gazette, on such date or dates
as may be recommended by the Commissioner call upon
all the constituencies to elect . councillors in accordance
‘with the provisions of this Act and of rules and orders

Notification
to call upon
constitu-
encies.

made thereunder, before such date or dates as may, be .

specified in the said notification or notifications:

Provided that for the purpose of holding: election
under sub-section (1) of section.7 no such notification

shall be issued at any time earlier than four months pri- -

‘or to the day for retlrement of the Councﬂlors

25. For each constituency there shall be a Return-
ing Officer who shall be such officer as the Commissioner
may, with the approval of the Government desxgnate or
nominate:

. Provided that nothing in th1s sectlon shall ‘prevent
“the Commissioner from designating or nominating the
same officer to be Returning Officer for more than one
constituency. :

26. (1) The Commissioner with the approvallof Gov-
ernment  may appoint one or more officers to assist any
Returning Officer in the performance of his functions.

(2) Every Assistant Returning Officer shall, subject
to the control of the Returning Officer, ‘be competent to
perform all or any of the functlons of the Returnlng Offi-
cer:

Provided that no Ass1stant Returnmg Officer shall
perform any of the functions of the Returning Officer
which relate to the acceptance of a nomination paper or
to the scrutiny of nominations or to the counting of votes
unless the Returning Officer is unav01dably prevenfed
from performing the said function.

27. Reference in this Act to the Retulmng Oﬁiu.r
shall, unless the context otherwise requires, be deemed
to include an Assistant Returning Officer periormmg any
function which he is authorised to perform under sun-
section (2) of section 26. <

Returning
Officer
for each
constitu-
ency.

Assistant
Returning
Officer.

Returning
Officer to
include
Assistant
Returning
Officers

. perform-
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of the
Returning-

.. Officer.
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28. It shall be the general duty of the Returning th-‘ .
cer at any election held under this Act to do all such acts

and things as may be necessary for effectually conducting

the election in the manner provided by this Act and ruleq
or orders made thereunder,

'29.. The Returning Officer for each constituency shail,
with the previous approval of the Commissioner, provide .
a sufficient number of polling stations for such constitu-
ency, and shall publish in such manner as the Commis-
sioner may direct, a list showing the polling stations so
provided and the polling areas for which they have res-

pectively been provided.

30. (1) The Returmng Officer shall appomt a pre-
siding officer for each polling station and such polling
officer or officers as he thinks necessary, but he shall not
appoint any person.who has been employed by or on be-

. half of, or has been otherwise Workmg for, a condidate

in.or about the &lection:

. Provided that if a polling officer .is absent flom tbe
polling station, the presiding officer may appoint any
person who is present at the polling station other than a

person who has been employed by or on behalf of, or has

bheen otherwise working for, a candidate in or about the
election, to be the polling officer during the absence of
the former officer, and inform the Returning Officer, ac-
cordingly.

(2) A polling ofﬁcer shall, if so directed by the pre-
siding officer, perform all or any of -the functions of a
presiding officer under this Act or any rules or orders

made thereunder.
(3) If the presiding officer, owing to illness or other

unavoidable cause is obliged to absent himself from the
polling station, his functions shall be performed by such
polling officer as has been previously authorised by Re-
turning Officer to perform such functions during any such.
absence.

(4) References in- this Act to the presiding officer
shall, unless the context otherwise requires, be deemed

_ to include any person performmg any function which he

is authorised to perform under sub section (2) or sub-
section (3), as the case may be. "

31. It shall be the general duty of the presiding offi-
cer at a polhng station to keep order thereat and to see

. that the poll is fairly taken.
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32. 1t shall be the duty of the polhng ofﬁcer at a pol- Dutiesz of
ling station to assist the presiding officer for such station ﬁﬁ%;c%lgmg
’m the performance of his functlons ' T

33. ~As soon as the notlﬁcatlon calhng upon a consti- Appoint-
tuency to elect a Councillor or Councillors is issued under Jent o
this Act, the Commissioner shall, by notification in tne nomina-
Official Gazette, appoint— tions, etc,

- (a) the last date for making nommatlons Whlch
shall be a date not later than the tenth day after the
date of publication of the first mentioned notification
not earlier than the fourth day after the date of pubu-
cation of the notification under this section;

(b) the date for the scrutiny of nominations, whicn
shall be a date note later than the third day after the last
date for making nomination;

(c) the last date for the withdrawal of cand1da-_
tures, which shall be not earlier than the third day
after the date for the scrutiny of nominations; and .

(d) the date or dates on which a poll shall, if ne-
cessary, be taken which or the first of which shall be

" a date not earlier than the twelfth day after the last
.date for the withdrawal of candidatures

34 The Cornrmssmner shall as soon as may be after Symbols.
issue of notification under section 33 by a notification in
the Official Gazette, pubhsh a list of symbols and may in
hke manner add- to or vary -such list. ‘

35. On the issue of a notification under section 33 the Public
'Returning Officer for the constituency shall give public J9iice of
notice of the intended election in Form 7 of Schedule A
inviting nominations of candidates for such elections and
specifying the place at which the nomination papers are
tw be delivered. The aforesaid notice shall subject to any -
general or special directions issued in that behalf by Gov-
ernment be published in such manner, in such language
or languages and in such places as the Returning Officer
~thinks fit.

36. (1) On or before the date appomted under clause presenta-

(a) of section 33 each candidate shall, ¢ither in person or tion of
nomination

‘by his proposer between the hours of eleven o'clock in paper and
the ‘forenoon and three o’clock in the afternoon deliver require-
to_the Returning Officer at ‘the place specified in this be- DA for

half in the notice issued under section 34 a nomlnatxon nomination.
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paper in Form 8 of Schedule A and subscribed by the
candidate himself as assenting to the nomination and by
the person referred to in sub-section (2) as proposer. :

(2) Any person whose name is registered in the con
stituency list and who is not subject to any disqualifica-
tion mentioned in section 10 may subscribe as proposer
as many nomination papers as there are vacancies to be
filled but no more:

Provided that if the name of a person is entered more
than once in a constituency list or is included in two or
more constituency lists of the same class, such person
shall not be entitled to subscribe as proposer more than
one nomination paper for each vacancy to be filled in that
constituency or in not more than one of such constitu-
encies of the same class..

I(3) 'Every nomination paper deljvered under .sub-
" section (1) shall be accompanied by such declarations as
may be prescribed and no candidate shall be deemed to
be duly nominated unless all such declarations are deli-
vered along with the nomination paper:

Provided that in a constituency, where any seat is
reserved for Scheduled castes a candidate shall not be
deemed to be qualified to be chosen to that seat unless
- his nominatiton paper contains a declaration by him spe-
" cifying the particular caste of which he is a member and
the area in relation to which, that caste is a Scheduled
Caste.

4) Every nomination paper dehvered under. sub-
“section (1) shall be also accompanied by a.declaration in
_writing specifying the particular symbol which the can-
didate has chosen for his first preference out of the list
of Symbols for the time being in force and also.specify-
ing two other symbols out of that'list which he has chos-
en for his second and third preference respectively:

Provided that the choice to be made by a candidate
_under this section shall be subject to such restrictions
as the Commlssmner may thlnk fit to 1mpose in this be-
half.

-(5) - Any nomination paper which is not rece1ved be-
fore three o’clocks in the afternoon on the last date ap-
" pointed under clause (a) of section 33 shall be rejected.

-(6) On the presentation of a nomination paper, the
Returning Officer shall satisfy himself that the names
and serial numbers of the candldate and h1s proposer as



1956: HYD. Act I1) Municipal 225

Corporations

.entered in the nomination paper are the same as those
.entered in the constituency list of the constituncies:
Provided that the Returning Officer may—
(a) permit any clerical ®error .in the nomination
- paper in regard to the said names or numbers: to-be
corrected in order to bring them into conformity with
the corresponding entries in the constituency 1ist; and
(b) where necessary, direct that any clerical or
printing error in the said entries shall be overlooked.
(7) If at the time of the presentation of the nomina-
tion paper the Returning Officer finds that the name of
the candidate is not registered in the list of the consti-
tuency for which he is the Returning Officer, he shall for,
the purposes of sub-section (5) require the person pre-
senting the nomination to produce either a copy of the
constituency list of the constituency or constituencies for
which he is the Returning Officer, or he shall for the pur-
opses of sub-section (8) require the person presenting the
nomination paper to produce either a copy. of the Consti-
tuency List in which the name of the candidate is in-
cluded or a cert1ﬁed copy of the relevant-entries in such
list., :
_ (8) Nothing in thls sectlon shall prevent any cand1-
date from being nominated by more than one nomination
paper for election in the same constituency. :

37.. (1) A candidate shall not be deemed to the duly
- nominated unless he deposits or causes to be deposited
a sum of rupees one hundred ‘

Provided that— ‘

(a) where the candidate is a member of any of the

-Scheduled Castes, the amount to be deposited by him
or on his behalf shall be rupees fifty only,

(b) where a candidate has been nominated by more

than one nomination paper for election in the same

Deposits.

- constituency, not more than one deposit shall be re- ‘

quired of him under this sub-secticn.

(2) Any sum required to be deposited under sub-
section (1) shall not be deemed to have been deposited
under that sub-section unless at the time of delivery of
the nomination paper under sub-section (1) of section 36
‘the candidate has either deposited or caused to be depo-
sited that sum with the Returning Officer in cash or en-
closed with the nomination paper a receipt showing that
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the said sum has been deposited by him or on his behali
in the Hyderabad State Bank or in a Government Trea-
sury.

38. The Returning Dfficer shall, on receiving the no-
mination paper under sub-section (1) of section 36, inform
the person or persons deilvering the same, of the date,
time and place fixed for the scrutiny of nominations and

. shall enter on the nomination paper its serial number,

and shall sign thereon a certificate stating the date on,
and the hour at, which the nomination paper has been
delivered to him; and shall, as soon as may be thereafter,

~ cause to be affixed in some conspicuous place in his office

a notice of the nomination containing descriptions simi-
lar to those contained in the nomination paper, both of

~the candidate and of the person who has subscribed the
nomination paper as proposer.

~39. (1) On the date fixed for the scrutiny of normi-
nations under section 33, the candidates, their election

-agents, one proposer of each candidate, and one other per-

son duly authorised in writing by each candidate, but no

_other person, may attend at such time and place as ihe

Returning Officer may appoint, and the Returning Officer
shall give them all reasonable facilities for examining the
nomination papers of all candidates which have been de-
livered within the time and in the manner laid down in
section 36

(2) 'Phe Returning Officer shall then examme the

'nomination paper and shall decide all objections which

may be made.to any nomination, and may, either on such

Vob]ectlon or on his own motion, after such summary in-
“quiry,. if any, as he thinks necessary, reject any nomina-

tion on any of the following grounds:—

. (a) that the candidate is not quahﬁed to be elected
under this Act; or -~ :

:(b) -that. the. candldate is dlsquallﬁed for bemg
elected under this Act; or »
(¢) that a proposer is dlsquahﬁed from’ SU.bSCI’lO‘
ing a nomination paper under subssection (2). of ‘sec-

- tion 36: or
(d) that there has been any failure to comply with
any of the provisions of section 36 or section 37; or

“(e) that the 51gnature of the candidate or any pro-
poser is not genuine or has been obtamed by fraud.
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(3) Nothing contained in clause (c), clause (d) or
clause (e) of sub-section (2) shall be deemed to authorise
the rejection of any candidate on the ground of any ir-
regularity in respect of a nomination paper, if the can-
didate has been duly nominated by means of another no-
mination paper in respect of which no 1rregu1ar1ty has
been committed.

(4) The Returning Officer shall not re]ect any no-
mination paper on the ground of any techmcal defect
which is not of substantial character.

(5) The Returning Officer shall’ hold the scrutiny on
the date appointed in this behalf under clause (b) of sec-
tion 33 and shall not allow any adjournment of the pro-
ceedings except when such proceedings are interrupted
or obstructed by riot or open violence or by causes be-
- yond his control: :

Provided that in case an objection is made’ the can-
didate concerned may be allowed time to rebut it not later
than the next day but one following the date fixed for
scrutiny, and the Returning Officer shall record his deci-
sion on the date to which the proceedings have been ad-
journed.

" (6) The Returning Officer shall endorse on each no-
mination paper his decision acceptmg or rejecting the

same and, if the nomination paper is rejected, shall record

in writing a brief statement of h1s reasons for such re-.
jection.

(7) For the purposes of . this sectlon a certlﬁed copy
of an entry in the Constituency List for the time being
in force, shall be conclusive evidence of the fact that the
person referred to in that entry is a voter for that Cons-
tituency unless it is proved that he is subJect ‘to a dis-
qualification mentioned in section 10.

(8) Imediately after all the nomination papers have
been scrutinised and decisions accepting or rejecting the
same have been recorded, the Returning Officer shall,

prepare a list of validly nominated .candidates, that is to.

say, candidates whose nominations have been found va-
lid, and affix the same to h1s notice board. -« i

40. (1) Any candidate may withdraw his candida-
ture by a notice in writing which shall contain such par-
ticulars as are contained in-Form 9 of Schedule A and
shall be subscribed by him and delivered before three

o'clock in the afternoon on’the day fixed under clause

With-
drawal of
candida-

.ture.
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{c) of section 33 to the Returning Officer either by such
candidate in person or by his proposer or election agent

‘who has been authorlsed in this behalf in writing by such

candidate:

Provided that if that day is a public holiday or has
been notified by the Government as a day to be observed
as a holiday in Government offices in the State, the no-
tice of withdrawal- of candidature shall be considered as.
having been delivered in due time if it is delivered be-
fore three o’clock in the afternoon on the next succeed-
ing day which is neither such a pubhc hohday nor a day
so notified. :

(2) No person who has given a notlce of withdrawal

- of his candidature under sub-section (1) shall be allow-

ed to cancel the notice.
(3) The Returning Officer shall, on receiving a no-

_tice of withdrawal under sub-section (1), as soon as may

be thereafter, cause a notice of the withdrawal to be af-
fixed in some conspicuous place in his office.

41. (1) Immediately. after the expiry of the périod
within which candidatures may be withdarwn, the Re-
turning Officer shall prepare and. publish in such form

. and manner as may be prescirbed a list of contesting

candidates, that is to say, candidates who were includ-
ed in the final list of validly nominated candidates and
who have not Wlthdrawn thelr candidature within the
said period. '

(2) The said list shall contain the names in alpha-
betical order and the addresses of the contesting candi-
dates as given in the nomination papers together with’
such other particulars as may be prescribed.

42 (1) An appeal shall lie to the Judge as herein
provided from any decision of a Returning Otﬁcer ac-_
cepting or rejecting a nomination paper.

(2) Any candidate aggrleved by a demsmn of “the
Returning Officer accepting or rejecting a nomination
paper may present an appeal therefrom to the Judge
within a period of seven days from the date of publica-

tion of the hst of vahdly nominated candidates:

Provided that such candidate has, not later than 3

" o'clock in the afternoon of the day next following the
-said date, given the Returning Officer a notice in writ-.

ing of his intention to appeal under this section.
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(3) If one or more notices has or have been receiv-
ed in accordance with the proviso to sub-section (2), the
Returning Officer shall, immediately after the expiry of
the time mentioned in that proviso,—

(a) publish the notices by affixing to his notlce
. board one copy of each of the notices, together with an
" intimation in the prescribed form that the hearing of.
the appeals, if any, presented in pursuance of those
-notices shall commence before the Judge on the tenth
-day after the. date-of such publication; and
~(b) send to the Judge a copy of each of the notlces
' the intimation referred to in clause (a) and the ilst of
‘validly nominated candidates.

- (4) The Returning Officer shall, on apphcatlon made
by or on behalf of a candidate, supply forthwith to the
applicant a copy of the decision accepting or. rejecting a
nom‘nation paper together Wlth the statement of rea-
sons, recorded by him. -

(5) In every appeal under this sectlon the appel-
lant shall join as the respondents all the candidates (other
than himsefl) whose nominations have been .accepted by
the Returning Officer.

(6) The intimation affixed to the notice board of the .
Returning Officer under clause (a) of sub-section (3) shall
be deemed to be sufficient notice, both of the presenta- -
tion of an appeal under this sction and of th-date on -
which the hearmg thereof shall commence before the
Judge, and it shall not be necessary to give any other.
notice to the appellants or the respondents and the ap-
peal or appeals shall be deemed to have been fixed for
peremtory hearing on the said date.

(7) Every appeal under this section shall be heard
and decided dein diem and disposed of by the Judgs as‘
expeditiously as possible, and his decision shall be com-
municated forthwith to the Returning Officer.

- (8) Where one or more notices of intention to ap-
peal has or have been given to Returning Officer, but no
appeal is presented within the period specified in sub-
section (2) the Judge shall immediately intimate that fact
to the Returning Officer in the prescribed form.

) (9) In every case where one or more notices of in-
tention to appeal has or have been given to the Return-~
ing Officer, he shall, upon receipt of the communications’
of the Judge referred to in sub-sections (7) and (8), re-
publish by affixing to his notice board the list of validly
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nominated candidates after re'\/zising it, if necessary, in
conformity with the decisions of the Judge.

", (10)-The decision of the Judge on appeal under this
section, and subject only to such decision, the decision
of the Returning Officer accepting or rejecting the nomi-
nation. of a candidate shall be final and conclusive and
shall not be called in question in any Court or Tribunal,
including an Election Tribunal.

Appginjtz- 43. (1) Every person nominated as a candidate at
L’}Sﬁ‘ti(,% - an election may before the ‘delivery of his nomination
agents. paper under sub-sectioni(1) of section 36 appoint in writ-

ing some other person to be his election agent.

(2) When a candidate appoints some person to be
“his ‘election agent he shall obtain in writing the accept-
ance ‘by such person of the office of such election agent.

g‘tsigga}ﬁ' 44. No person shall be appointed an election agent

being an who is disqualified from being a Councillor under section °

election 29.

agent. .

Revoca- 45. (1) Any revocation of the appointment of an

;‘;,’Soflft_the election agent,shall be.signed by the candidate, and shall

ment, or operate from the date on wh1ch it is lodged with-the Re-~

: ggagiécgifon turning Officer.

ageat. (2) In the event of such a revocation or of the death
of an election agent whether that event occurs before or
during the election or after the election but bfore the
return ‘of candidates’ election expenses has been lodged
in accordance with provosions of section 68, the candi--

. date may appoint in the prescribed manner another per-

son to be his election agent and when such appointment
is made, notice of the appointment ghall be given in the
prescribed manner to the Returning Officer.

Other 46. Every election agent shall perform such func-

gténtgﬁgons tions inh ‘connection” with each election for which he is

election appointed election agent as are required to be performed

agents. = Dby or under this Act by such agent.

Appoint- " 47. A contesting candidate or his election agent may

;ﬁiﬁx:t appoint in the prescribed manner such number or agents

agents and relief agents of such candidate at each polling sta- -

tion at the place fixed and when any such appointment
is made, notice of the appointment shall be given in the
prescrlbed manner to the Returning Officer.
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48. A contestmg candidate or his election’ agent muy
_appomt in the prescribed manner one agent and -no more
to be present as his counting agent at the counting - of
votes, and when any such appointment is made, notice
of the appointment shall be given in the prescrlbed man-
ner to the Returning Officer.

49. (1) Any revocaton of the appointment.of a' poll-
ing agent shall be signed by the candidate or his election
agent and shall operate from the date on which ‘it ‘is lodg-
ed with the Returning Officer, and-in the event-of such
a revocation or of the death of a polling agent before the
close of the poll, the candidate or his election agerit may
appoint another polling agent at any time before the poll
is closed and shall forthwith give notice of:such appoint-
ment in the prescribed manner to the Returning Ofﬁcer

(2) Any revocation of the appointment of a count-
1ng agent shall be signed by the candidate or his election
agent and shall operate from the date on which it.is lodg-
ed with the Returning Officer, and in the event of such a
revocation or of the death of a counting agent before the
commencement of the counting of votes, the candidate or
his election agent may appoint in the prescribed manner

Appoint-
ment of
counting
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appoint-
ment, or
death, of a
pollmg
agent or
counting
agent.

another counting agent at any time. before the counting

of votes is commenced and shall forthwith give notice of

such appointment in the prescrlbed manner to the Re- '

turning Officer.

5(), (1) A polling agent may perform such functions
in connection with the poll as are authorised by or under,
‘this Act to be performed by a polling agent

(2) A counting agent may perform such functions in
connection with the counting of votes as are authorised
by or under this Act to be performed by a counting agent,

51. (1) At every election where a poll is taken, each
"candidate at such election and his election agent shall
have a right to be present at any polling station prov1dpd
-under section 29 for the taking of the poll.
~ (2) A candidate or his election agent may himself do
any act or thing which any polling agent or the counting
‘agent of such candidate, if appointed, would -have been
‘authorised by or under this Act, to do, or may assist.any
‘polling agent or the counting agent of such candldate in
‘doing any such act or thing. - :

Functions. -
of polling
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counting
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52. Where any act or thing is required or authoris-
ed by or under this Act to be done in the presence of the
polling or counting agents, 'the non-attendance of any
such agent or agents at the time and place appointed for
the purpose shall not, if the act or thing is otherwise
duly done, invalidate the act or thing done.

53. If a contesting candidate dies and a report of his
death is received by the Returning Officer before the
commencement of the poll, the Returning Officer shall,
upon being satisfied of the fact of the death of the candi-
date, countermand the poll and report the fact to the
Commissioner and all proceedings with reference to the
election shall be commenced anew in all respects as if
for a new election: - o :

Provided that no further nomination shall be neces-
sary in the case of a candidate whose nomination was va-
lid at the time.of the countermanding of the poll:

Provided further that no person who has under sub-
section' (1) of section 40 given a notice of withdrawal of
his candidature before the countermanding of the poll
shall be ineligible for being nominated as a candidate for
the election after such countermanding.

54. (1) If the number of contesting candidates is
more than the number of seats to be filled, a poll shall
be taken. :

(2) If the number of such candidates is equal to the
‘number of seats to be filled, the Returning Officer shaii
forthwith declare all such candidates to be duly elected
to fill those seats. ' o

(3) If the number of such candidates is less than
the number of seats to be filled, the Returning Officer
shall forthwith declare all such candidates to be elected
and the Commissioner shall, by notification in the Offi-
cial Gazette, call upon the constituency to elect a person
or persons to fill the remaining seat or seats before such
date as may be appointed in this behalf by the Commis--
sioner and specified in the notification.

55. (1) If the number. of contesting candidates qua-
lified to be chosen to fill the reserved seats is equal to
the number of such seats, all those candidates shall be
forthwith declared to be elected to fill the reserved seats.

(2) 1f the number of contesting candidates qualified
to be chosen to fill the reserved seats exceeds the numbe;' ’
of such seats, but the total number of contesting candi-
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dates is equal to the total number of seats to be filled, the
Returning Officer shall first select by lot, to be drawn by
~ him in such manner as he may determine, the candidates
to be declared elected to the reserved seats out of the
candidates qualified to be chosen to fill those seats and
then declare the candidates so selected to be duly elect-
- ed to fill the reserved seats and thereafter declare the re-
maining candidates to be duly elected to fill the remain-
ing seats. . C

(3) If the number of contesting candidates qualified
"~ to be chosen to fill the reserved seats exceeds the num-
ber of such seats, and the total number of contesting can-
~ didates also exceeds the total number of seats to be fill-
ed, the procedure laid down in sub-section (1) -of section
54 shall be followed; and after the poll has been taken,
the Returning Officer shall first declare those who, being
. gualified to be chosen to fill the reserved seats, have se-
cured the largest number of votes, to be duly elected to
fill the reserved seats, and then declare such of the re-
maining candidates as have secured the largest number
of votes to be duly elected to fill the remaining seats.

Hlustration.—At an election in a constituency to fill
four seats of which two are reserved there are six con-
testing candidates A,B,C,D,E and F, and they secure
votes in descending order, A securing the largest num-
ber. B, C and D are qualified to be chosen to fill the re-
served seats, while A, E and F are not so quailfied. The
Returning Officer will first declare B and C duly elected
to fill the two reserved seats, and .then declare A and D
(not A and E) to fill the remaining two seats.

(4) If the number of contesting candidates qualified
to be chosen to fill the reserved seats is less than the -
number of such seats.—

(a) all those candidates shall be forthwith declar-
ed to be duly elected to fill reserved seats; ’

(b) the procedure laid down in section 54 shall be
followed for filling the seats other than the reserved
seats; and ’ :

(c) the Commissioner shall, by notification in the
Official Gazette, call upon the constituency to elect a
person or persons to fill the remaining reserved seat
or seats before such date as may be appointed in this-

behalf by the Commissioner and specified in the notifi-
cation. } o : .
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(5) In this section, reference to candidétes shall be'
construed as references to candidates who ~were duly

" nominated and who have not withdrawn their candida-

tures in the manner and within the tlme specified in sub-
section (1) of section 40.

56. For the avoidence of doubt it is hereby declered

_that a member to the Scheduled Castes shall not be dis-

qualified to'hold a seat not reserved for members of these
seats if he is.otherwise quahﬁed to hold such seats under

this Act.

57. The C(’)mmissioner shall fix the hours during
which the poll shall be taken; and the hours so fixed shaii
be published in the Official Gazette and in such manner

- as the Comrnlssmner may direct:

Prov1ded that the total period allotted on any one

- day for polling at an election in a constituency shall not

" be less than eight hours.

58. ..(1) If at an election the proceedings at any poll-
ing station provided under section 29 are interrupted or
obstructed by any riot or open violence, or if at an elec-
tion it is not possible to to take the poll at any polling
station or such place on.account of any natural calamity,

- or any other sufficient cause, the presiding officer for such

polling station or the Returning Officer presiding over
such place, as the case may be, shall announce an ad-
journment of the poll to a date to be notified later, and

.where the poll is so adjourned by a presiding ofﬁcer he

shall forthwith inform the Commissioner.

(2) Whenever a poll is adjourned under sub-section
(1) the Commissioner shall immediately report the cir-
cumstances to the Government and shall, as soon as may
be, with the previous approval of the Government ap-
point the day on which the poll shall recommence and
fix the polling station or place at which, and the hours
during which, the poll will be taken, and shall not count
the votes cast at such election until such adjourned
poll shall have been completed. S

(3) In every such case as aforesaid, the Commission-
er shall notify, in such manner as the Government may

direct the date, place and hours of polling ﬁxed under

sub-section (2).
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53. (1) If at any election any ballot box is unlawful- Fresh poll
ly taken out of the custody of the Returning Officer or of g} g}é‘;trc]fcste_
any presiding officer, or is in any way tampered with, or tion, etc., of
is either accidently or intentionally destroyed or lost, the Bau°'? BO,XeS
. election to which such ballot box relates shall be void,

but only in respect of the polling at the polling station or
stations provided under section 29 at which such ballot;
box was used and no further: -

Provided that where a polling station has more than
one polling booth and any such ballot box as aforesaid
was used at one of such polling-booths, the ‘election to
which such ballot box relates shall be void only in res-
pect of the polling at the polling booth at which such,
box was used and no further.:

(2) Whenever the polling at any polling station or
at any polling booth shall become void under sub-section
(1), the Returning Officer shzll, as soon as practicable

- after the act or event causing such voidance has come
to his knowledge, report the matter to the Commission-
er. The Commissioner, with the previous approval of
the Government, shall appoint a day for the taking of a
fresh poll in such polling station or in such polling booth,
as the case may be, and fix the hours for the taking of
such poll, and shall not count the votes cast at such elec-
tion until such poll shall have been completed.

(3) In every such case as aforesaid the Returning
Officer shall take a fresh poll in such polling station or
in such- polling booth as aforesaid on the day so appoint-
ed by him, and. shall notify the day so appointed and the
hours of polling so fixed by him in such manner as the
‘Government may direct, and the provisions of this Act
and-of any rules or orders made thereunder ‘shall apply

to every such fresh poll as they apply to the orlgmal
poll

60. At every'electlon where a poll is taken vote shall Manner of
be given by ballot in siich manner as may be prescrlbﬂd Zf’etéi‘i%n?t
and no votes shall be recelved by proxy. )

,61. (1) No person whose name is not, and except Right’to
as .expressly provided by this Act, every person whose. vote..
name is, for the time.being, entered in the constituency
list shall be entitled to vote in that constituency.

 (2) No person shall vote at a general election in more
than one constituency and if a person votes in more than
oné such constltuency, his votes in all such constituen-
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cies shall be void.

-(3) No person shall at any election vote in the sanie-
constituency more than once, notwithstanding that his
name may have been registered in that constituency list
more than once, and if he does so vote, all his votes in
that consfltuency shall be void. :

(4) No person shall vote at any electlon if he is con-
fined in a prison, whether under a sentence of imprison-
ment or transportation or otherw1se or is in the lawfull
custody of nolice:

Provided that nothing in th1s sub-section shall ap-
ply to a person subjected to preventive detention under
any law for the time being in force.

62. (1) In constituencies referred to in clause (b) of
sub-section (1) of section 8 every voter shall have as
many votes as there are councillors to be elected, but no
voter shall give more than one vote to any one candidate.’

(2) If a voter gives more than one vote to any one
candidate in contravention of the provisions of sub-sec-’
tion (1), then, at the time of counting of votes not more
than one of the votes given by him to such candidate shall
be taken into account and all the other votes given by

‘him to such candidate shall be rejected as v01d

63. At every election where a poll is taken, votes
shall be counted by, or under the supervision of the:
Returning Officer, and each candidate, his election agent
and his counting agent, shall have a right to be present
at the time of counting.. ’

If after . the counting of the votes is completed,
an equahty of votes is found to exist between any can-
didates, and the addition of one vote will entitle any of-
those candidates to be declared elected, the Returning

- Officer shall forthwith decide. between those candidates

by lot, and proceed as if the candidate on whom the lot
falls had received.an additional vote. :

65. When the counting of the votes has been com-
pleted, the Returning Officer shall forthwith declare the
result of the election in the manner prescribed. ‘

66. As soon as may be after the result of an elec-
tion has been declared, the Returning Officer shall report
the result to the Commissioner who shall cause to be
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pubhshed in the Official Gazette the declarations contain-
ing the names of the elected candldates

67. (1) If a person is elected by more than one cons-. PfrOhlbltloﬂ
tituency he shall, by notice in writing signed by him and ge(f&;nulta-
delivered to the Commissioner = within the prescribed ,f.epresenta‘
time, choose any one of the constituencies which he shail "™

serve and the choice shall be ﬁnal

(2) When any such choice has been made the cons-~
tituency or the constituencies other than the constituency
which such person has chosen to serve shall be called
upon to elect another person or persons.

(3) If the candidate does not make the choice re-
ferred to in sub-section (1), the election of such person
'shall be void and all the constituencies concerned shall
be called upon to eléct another person or persons.

68. (1) Within 45 days of the publication of the result Return of
of the election in the Official Gazette under section 66 election
there shall be lodged with the Returning Officer in respect EXPENSes.
of a candidate who has contested the election, a return of

- the election expenses signed by him and hlS election
agent, if any appointed.

(2) Every such return shall be in such form and shall
contain such particulars as may be prescribed, and shall
be accompanied by ‘declarations in Form 10. of Schedule
A by the candidate and his election agent, if any, made on
‘oath or solemn affirmation before a magistrate.

« (3) Notwithstanding anything in this section, where
owing to absence from the city a candidate is unable to
sign the return of election expenses and to make the re-
quired declaration, the return shall be signed and lodged
by the election agent, if any, and shall be accompanied
by a declaration by the election agent only, and the can-
didate shall, within fourteen days after his return to the
city, cause to be lodged with the Returning Officer a dec-
laration made on oath or solemn affirmation before a
magistrate in such form as may be prescribed.

69. The maximum scales of election expenses at paximum
elections and the accounts thereof and the numbers and elec"ll?;les
descriptions of persons who may be employed for pay- etr.?e ’
ment in connection with elections shall be such as may

be prescmbed
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70. (1) Subject-to the provisions of this-Act the Gov-‘
ernment may make rules for the preparatlon of. constl-'_
tuency list and conduct of elections. _

(2) In particular and without prejudice to the gene-

" rality of the foregoing power, the Government shall make:
- rules in respect of the following matters—

(a) The appomtment of polling~ stations for each:
" constituency; -
(b) the appomtment of polling officers and other
" persons to assist at the poll and for the remuneration
of such polling officers and other persons . for their.
- services ; .
(¢) the hours during which polling stations shall be:
- open for the recording of votes;

(d) the printing and issue of voting papers ;

(e) the checking of voters by reference to the muni- :
. cipal list of voters; -

(f)-the manner in which Votes are to be given and
in particular for the case of illiterate 'voters or of Voters -
under physical or other disability ; :

(g) enabling a member of the Armed Forces of the -
Union to whom the provisions of clause (b) of Expla-:

nation to = section 9 apply to give his vote by postal-
- ballot ; .

"(h) enabling any person subjected to preventive de-
tention under any law for the time being in force to give .
his vote by postal ballot, and not in any other manner at
an election in a constituency where a poll is taken, sub- .
ject to the fulfilment of such requirements as may be
prescribed ;

(i) marking with indelible ink of the thumb or any
other finger of every voter- who applies for a ballot
paper for the purposes of voting at a polling station be- -

- fore delivery of such paper to him and for prohibiting -

the delivery of any ballot paper to any person for .

voting at a polling station’if at the time such person
- applies for such paper he has already such a mark on.
- his thumb or any other ﬁnge1 so as to prevent persona- )
tion of votes;
(j) the procedure to be followed in respect of chal-
-lenged votes, or tender of votes by persons represent- .
“ing themselves to be electors, after other persons have .
“voted as such electors ; . /
(k) the serutiny of votes; 3
(1) the safe custody of ballot pap°1s and other elec- .
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‘tion papers, for the perlod for Wh1ch such papers shall
- be preserved and for the inspection. and production of

such papers; and may make such other rules regard-.

~ ing the conduct of the elections as it thinks fit. -
Presentation and trial of election petition

71. (1) Subject to the provisions . of sectlon 42 no
election held under this Act shall be called in question

except by an election petition which shall be presented_

in such manner as may be prescribed.

(2) An Election petition calling in question any elec--

tion may be presented on one or more of the grounds spe-
cified in clauses (i) and (ii) of section 79 and section 80

to the Election Tribunal by any candidate at such election”

or any voter, within two months from, but not earlier
than the date of election of the returned candidate or if
there are more than one returned candidate at the elec-

tion and the dates of the election are different is the later

of those two dates.

72. A pet1t1oner shall join as respondents to his
petition.—

Election
'petltlon

Patries
to the

' petition,

‘(a) Where the petitione_r claims a declaration under .

~clause (b) of section 74, all the contesting candidates other

than the-petitioner and in any other case all the returned .

candidates ; and

(b) any other candidates against whom allegati‘om

of any corrupt or illegal practlce are made in the
petition. v

73. (1) An electlon petltlon—

(a) shall contain a concise statement of the material
facts on which the petitioner relies ;

(b) shall set forth full particulars-of ‘any corrupt or
illegal practice that the petitioner alleges, including as
full a statement as possible of the names of the parties
alleged to have committed such corrupt or illegal prac-
tice and the date and place of the Commission of each

such practice; and

(c) shall be signed by the petitioner and Verlﬁed in the
manner laid down in the Code of Civil Procedure, 1908
for the verification -of pleadings.

(2) Any scheduled or annexure to the petition shall

also be signed by the petitioner and verified in the same
manner as the petition.

Contents of
Petition.
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74. A petitioner may claim any one of the follow-

v ihg declarations :—

(a) that the election of the returned candidate is
void ; ‘

(b) that the election of the returned 'candldate is
void and that he himself or any other candidate has been

duly elected

(c) that the eleefibﬁ as a whole is void.

'75. The Government shall appoint any person who
is or has been or is eligible to be appointed Judge of the
High Court as an Election Tribunal (hereinafter referred
to as the “Tribunal”) for tiral of petitions in respect of
an election under this Act. This Tribunal shall deal .
with such petitions and proceedings in connection there-
W1th in the prescribed manner,

76 The Tribunal shall have the powers which are
vested -in a court under the Code of Civil Procedurc,
1908 (Act V of 1908), when trying a suit, in respect of
the following matters :— :

(a) discovery and mspectmn A

"~ (b) enforcing the attendance of witnesses,  and re-
quiring the deposits of their expenses;
~ (c) compelling the production of documents;

(d) examining witnesses on oath;

(e) granting adjournments ;

(f) reception of evidence taken on affidavit; and

(g) issuing commissions for the examination of wit- .
nesses, and may summon and examine suo motu any per-
son whose evidence appears to it to be material ; and shall

. be deemed to be a civil court within the meaning of sec-

tions 480 and 482 of the Code of Criminal procedure,
1898 (V of 1898).

: 77 At the conclusion of the trial of.an electlon peu—

tion, the Tribunal shall make an order—

(a) dismissing the election petition; or

(b) declaring the election of the returned candidate
to be void: or - ~

(c) declaring the election of the returned candidate
to be void and the petitioner or any other candidate to
have been duly elected; or

(d) declaring the election to be Wholly void.
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78. (1) At the time of making an order under sec- Other
tion 77, the Tribunal shall also make an order— ‘;;ggres ,;‘; be

(a) where any charge is made in the petition of any 'tl‘};‘i:bunal.

corrupt or illegal practice having been committed at the
election, recording—

(i) a finding whether any corrupt or illegal prac-
tice has or has not been proved to have been committed
by or with the connivance of any candidate or his agent
at the election, and the nature of that corrupt or illegal
practice ; and

(ii) the names of all persons, if any, who have been
proved at the trial to have been guiity of any, corrupt or
illegal practice and the nature of that parctice, together
with any such recommendations as the Tribunal may
think proper to make for the exemption of any person
from any disqualification which he may have incurred in -
this connection under section 20 and in respect of any
disqualification arising out of failure to lodge return of
election expenses with reference to clause (1) of secticn
22; . .
~ (b) fixing the total amount of costs payable and
specifying the persons by and to whom costs shall be
paid : . -

Provided that no person shall be named in the order.
under sub-clause (ii) of claues (a) unless—

(i) he has been given notice to appear before the Tri-
bunal and to show cause why he should not be so named ;
and : ‘ o

(ii) if he appears in pursuance of the notice, he has
been given an opportunity of cross-examining any wit-
ness who has already been examined by the Tribunal
and has given evidence against him, of calling evidence

in his defence and of being heard.
(2) Any order as to costs under clause (b) of sub-

section (1) may include a direction for payment of costs
to the Advocate-General, Government Pleader or any
other Pleader attending the trial.

79. (1) If the Tribunal is of opinion that the elec- gro&nds for
tion has not been a free election by reason that bri- elicctig_;xngto
bery, undue influence or group intimidation has exteu- be void.
sively prevailed at the election, the tribunal shall declare

the election as a whole to be void:
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Provided that where at the.election a candidate has
been declared under sub-section” (1) of section 55 to be
elected to fill a reserved seat and the Tribunal is of opi-
nion that bribery, undue influence or group -intimidation
prevailed only in regard to the election to fill the remain-
ing seat, the Tribunal shall declare to be void, only the
election of the returned candldate to fill that remaining
seat. .

Exnlanatlon —In this sectlon—- ‘ ‘
(a) the expressions ‘bribery’ and undue influence’
have the meanings given to them in section. 17; and

(b) the expression ‘group intimidation’ means any
interference or attempt to interference by a communi-
ty, group or section with the free exercise by another
community, group or section of the right to vote or re~
frain from voting by intimidation, coercion, social or
economic boyeott, threat of such boycott or other simi- -
lar means.

(2) Subject to the provisions of sub-section (3), if
the Tribunal is of opinion— ‘
(a) that the election of a returned candldate has been
procured or induced or the result of the election has
been materially affected by any corrupt or 111ega1 prac- C
tice; or .

(b) that any corrupt practice has been committed =

by a returned candidate or his agent or by any other
person with _the conmvance of a returned candidate or -
his agent; or

(c) that the result ‘of the election has been mate-
rially affected by the improper reception or refusal of -
a vote or by the reception of any vote which is void, or -
by any non-compliance with the provisions of the Cons-
titution or of this Act or of any rules or orders made
under this Act or of any other Act or rules relating to
election, or by any mistake in the use of any 'DI‘eSCI‘lb"
ed from ;

(d) that on the date of his election a returned can-
didate” was disqualified to be elected as a Councillor
under this Act;
the Tribunal shall declare the election of the return-

. ed candidate to be void. ,

(3) If in the opinion of the Tribunal, a returned can-
didate has been guilty, by an agent other than his elec-
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tion agent, of any corrupt practice specified in sectlon 18,
but the Tribunal is satisfied that— :

(a) no such corrupt practice was committed at the
election by the candidate or his election agent, and
every such corrupt practice was committed contrary
to the orders, and without the sanction or connivance

” of the candidate or his election agent;

(b) all such corrupt practices were of a trivial and
limited character or took the form of customary hos-
pitality which did not affect the result of the election;

(c¢) the ecandidate and }'1is election agent took all

reasonable means-for -preventing the Commission of
corrupt or illegal practices at the election; and

(d) in all other resnects the electlon was free frem
any corrupt or illegal practice on the part of the can-
didate or any of his agents;

Then the Tribunal may decide that the election. of
_ the returned candidate is not void.

80. If any person who has lodged a petition has, in
addition to calling in question the election of the return-
ed candidate, claimed a declaration that he himself or
any other candidate has been duly elected and the Tri-
~ bunal is,of opinion— -

) (a) that in fact the petltloner or such other éan-
didate received a majority of the valid votes; or

(b) that but for the votes obtained by the returned
candidate by corrupt. or illegal practices, the petitioner
or such other candidate would have obtained a majo-
rity of the valid votes;

The Tribunal shall, after declaring the election of
the returned candidate to be void, declare the petitioner
or such other candidate, as the case may be to have been
duly elected.

81. If during the trial of an election petition it ap-
pears that there is an equailty of votes between any can-
didates at the election and that the addition of a vote
would entitle any of those candidates to be declared elect-
ed, then—

(a) any decision made by the Returning Officer
" under the provisions of this Act shall, in so far as it,
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Procedure
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determines the question hetween those candidates, be

effective also for the purpose of the petition; and
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(b) in so far as that quésfion is not determined by
such a decision, the Tribunal shall decide between them

by lot and proceed as if the one on whom the lot then
falls had received an additional vote.

82, - The Tribunal shall send a copy.of its orders
made under Section 77 or 78, unless an appeal is preferr-
ed therefrom, in which case, a copy of the order of the
High Court, along with the records of the case, to the
Commissioner.

83, An appeal from on order passed by the Tribu-
nal under sections 77 and 78 shall lie to the High Court
and shall be heard by a bench consisting of not less than
two judges:

Provided that no such appeal shall be heard by the
High Court unless it is filed within thirty 'days from the -

_date of the order of the Tribunal.

84. Every order of the Tribunal made under thig
Act and unless an appeal is preferred therefrom to the
High Court under section 83 shall be final and conclusive.

" 85. An order of the Tribunal under Sectlon 7 or
Section 78 shall take effect immediately after the expiry
of the period of appeal unless an appeal is preferred there-
from, in which case the order of the High Court shall
take effect as soon as it is pronounced.

"86. (1) Whenever it is alleged that any person who-
has been elected as a Councillor is disqualified under sec-
tion 20, sub-section (1) of section 21 or section 23 and

such person does not admit the allegation, or whenever
any Councillor is himself in doubt whether or not he has

become disqualified for office under section 20 or sub-

-section (1) of section 21 or section 23, such Councillor or

-any other Councillor may, and the Commissioner shall,

in acordance with the directions of the Corporatlon ap-
ply to the Tribunal for a decision.

" (2) The Tribunal after making such mqulry as it
deems necessary, shall determine whether or not such '
persom is disqualified under section 20, sub-section (1)
of section 21 or section 23 and its decision shall be final.

" (3) -Pending such decision, the Councillor- shall be
entitled to act as if he were not dlsquahﬁed .
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" 87.. (1)'If at a general election of bye-election no
Councillor is elected, a fresh election -shall be held on
such date as the Commissioner may-fix in this behalf.

(2) The term of office of a Councillor elected under
sub-section (1) shall expire at the time at which it would
have expired if he had been elected at the gene1a1 elec-
tion or bye-election, as the case may be.

Proceedmgs of the Corporatxon

88. The Cornoratlon 'sHall meet for the despatch of
business and shall from time to time, make ‘such bye-
laws with respect to the summoning, notice, ‘place, ma-
nagement and adjournment:.of such meetings; and gene-

Procedure
when no

councillor
is elected.

Provisions
‘regulating
the corpo-
ration’s -
proceedings.

rally with- respect to the. ‘mode. of’ transactmg and ma<

naging the businegs of the: Corpmatlon including the sub-

mission, asking and answering of questlorxs under sec- -

tion 122 as they. thmk ﬁt sub1ect to the followmg con-

dltlons —_

(a) the ordmarv meﬂtmg in the month lmmedlate-
ly preceding the mofith in ‘which the first: meeting ve-
ferred to in clause (b) is held shall bé held not later
than the twentieth day of the month so- precedmg,

(b) the first meeting after general elections shall
be held within a monath of the publication of the de-
clarations under section 66 on-such day and at such
time and place as the Commlssmner ‘may fix;

(c) the-day, time and place of meetmg shall in
every other case bé fixed- by the Mayor, in his absence
by the Deputy Mayor and in the absence of both the
Mayor and the Deplity Mayor by the Chalrman of the
Standing Committee’; o

(d) the Mayor or in his absence the Deputy Mayor

or in the absence of both- the Mayor and Deputy Ma- -

yor, the Chairman of the Standing Committee may

- whenever he thinks fit, and shall, upon a written re-

quisition signed by not less than one-sixth;of the whole
number of Councillors or by not less than four mem-
bers of the Standing Commlttee call a special meet~
ing;

(e) .every meeting shall be open to the pubhc un-
less a majority of the councillors present thereat de-
cide by a resolution which shall be put by the presid-
ing authority, of his own motion or at the request of
any councillor present without previous discussion, that
any inquiry or deliberation pending before the Corpo-
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_ration is such as should be held in private, and pro- .
- vided that the presiding authority, may at any time
cause any person to be removed who mterrupts the
" proceedings ;

(f) if at any time during a meetmg it shall be
brought to the notice of the presiding authority that
the number of councillors present inclusive of the
preisding authority, falls short of one-fourth of
the whole number of councillors, the presiding autho-
rity shall adjourn the meeting to some other day, fix-
ing such time and place for the same as he shall think
convenient, and the business which remains undispos-
ed at such meeting shall be disposed of at the adjourn-
ed meeting -or, if the ‘latter meeting should be again
adjourned, at such ad]oumed meetmg, whether thcrn:
is a quorum or not: : .

(g) every meeting qhall be presided over by the

- Mayor and in his absence by the Deputy Mayor or in -
the absence of both the Mayor and the Deputy Mayor
by such onc of the councillors present as may be cho~
sen by the meeting to be the Chairman for the occa- .
sion ;-

(h) at least seven clear days’ notice shall ordina-
.rily be given of every meeting, other than an adjourn-
ed meeting, hut in cases of urgency any such meeting
may be called, except for the purpose of considering
an annual budget-estimate,-in pursuance of a written"
requisition signed by not less than four members of
the Standing Committee, upon a notice of not less than
three clear days; of adjourned meetings such previous
notice shall be given as shall be practicable having
regard to the period of the adjournment; -

.- (i) every notice of a meeting shall specify the time
and. place at which such meeting is to be held and the
business to be transacted threat other than gquestions
under section 122 and shall be given by the Municipal
Secretary by advertisement in-at least one local dail y
newspaper having a substantial circulation, and as far

as practicable a copy of such notice shall*be sent by
ordinary post to the last known address of evexy Coun-
cxllor, .

(3 ar\y “Councillor who des1res at any meetmg to
brmg forward any business, other than any questlonq
under section 122 or ‘t6 make any substantive propo*
sition, which is not already specified in the notice.of
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" such meeting, shall give written notice of the same to
-the Municipal Secretary at least three clear days be-
fore the day fixed for the meeting; and a supplements-
ry announcement of the business of propositions, of
“which notice has been so given, shall be given by. the
said Secretary in not less than one local daily news-
paper not later than the day previous to the meeting;

(k) except at a meeting called on a requisition of
urgency or at the discussion at any meeting of a bud-
get-estimate, no business shall be transacted at any
meeting other than the business specified in the notice
published under -clause (i) and any questions asked
under section 122 or urgent business not specified in
the said notice which the Standing Committee, or the

. Commissioner deem it expedient to bring before the
-meeting, and no substantive proposition shall be ma:le
or discussed which is not specified in the said notice
or in the supplementary announcement, if any, pub-
lished under clause (j), or which is not in support of
the recommendation of the Standing Committee, or
the Commissioner, as the case may be, with reference
to any urgent business brought by any of those autho-
rities, respectively before the meeting :

Provided that no such urgent business as aforesald
shall be brought before any meeting unless at least three-
fourths of the councillors present at such meeting, such
three-fourtHs, being not less than one-sixth of the whole
number of councillors, assent to 'its being brought fox—
ward thereat ;

(I) at a meeting called on a requisition of urgency
and during the discussion at any meeting of a budget-
estimate, no business shall be transacted and no subs-
tantive proposition shall be made or discussed which
does not directly relate to the business for which the
urgent meeting was called, or to the budget-estima.e
as the case may be, and no proposition involving any
change 'in the taxes which- the Standing Committee
propose to impose, or an increase or decrease of any
item of expenditure in a budget-estimate, shall be made
or discussed at any meeting at which such budget-es-
timate is under consideration, unless such proposition
ig specified in the notice of the meeting published un-
der clause (i) or in the supplementary announcement,
if any, published under clause (j) or unless, in the case
of an adjourned meeting, each of the conditions men-
tioned in the proviso to clause (m) has been, fulfilled ;
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(m) any meeting may, with the consent of a ma-
jority of the councillors present be adjourned from
time to time, but no buiness shall be transacted artd,
except as is hereinafter provided, no proposition shall
be discussed at any adjourned meeting other than the
business and propositions remaining undisposeéd of at
the meeting from Wthh the adjourned meetmg ‘took
place

Provided that at any adjourned meeting at which a
budget-estimate is under consideration a proposition in-
volving any change such as is described in 'clause (1)
‘may be made and discussed, notwithstanding that such
proposition is not one remaining undisposed of at the
meeting from which the-adjourment took place, if each
of the following conditions has been fulfilled, namely—-

(i) that written notice of such proposition has
been given at the meetmg from which the adJourn—
ment “took place;

(ii) that the. adjournment has been f01 not less

than two clear days; and
(iii) that a special announcement of.the. propo-
sition has been given by the Municipal Secretary
who shall be bound to give such announcement in
not less than one local daily newspaper not later

than the day previous to the adjourned meeting; -

(n) a minute of the proceedings at every meeting
and showing the names of the councillors present.
threat shall, on the day following the meeting, or as
soon thereafter as may be, drawn up and fairly enter-
ed by the Municipal Secretary in a book to be provid-
ed for this purpose and shall be signed at, by the pre-
siding authority, of the next ensuing meeting; and: the =
said minute book shall at all reasonable times be open
at the Chief municipal office to inspection by any coun-
cillor free of charge, and by .any other percon on’ pay ’

ment of a fee of eight annas;
(0) a councillor shall not vote or take part in the
~discussion of any matter before a meeting or ask any
question concerning any matter in which he is,- di-
rectly or indirectly, by himself or- by his partner, pro-

fessionally interested on behalf of a client, p11nc1paI

or other person ;
(p) every question other than the questlon whe-

ther the Standing Committee or the Commissioner shall V

be permitted to bring urgent business before a meet~
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ing without notice,- shall be decided by a maJouty of
votes of the councillors present and voting on that
-question, the presiding authority having a castmg vote
when there is an equality of votes: ‘

(@) a declaration by the pres1d1ng authority that a
~proposition has been carried and an entry to that ef-
fect in the minute book shall, unless a poll be demand-
ed at the time of such declaration by any councillor,
be conclusive evidence of the fact, without proof of
the number of votes given for or agamst the proposr

tion ;
(r) when a poll is taken, the vote’ of each coun-

cillor present and voting upon the proposition shall be-

taken by tellers appointed by the pres1d1ng authority
and the names of the councillors voting respectiveiy
for or against the proposmon shall be 1ecord°d in the
minute-book :

(s) the Commlssmnel shall have the same rlght
of being present at a meeting of the Corporation and
of taking part in the discussions thereat -as a councillor

“and with the consent of the presiding authority may.

at any time make a slatéement or expalnation of facts, .

but he shall not vote upon or make any nroposmon at

suuh meetings ;

(t) the Corporation: may requ1re any of’ﬁcex of tne‘.

Corporatlon to attend any meeting or meetings of the

Corporatlon at which any matter dealt- with oy such-
officer in the course of his duties is being discussed.”

When any officer is thus required to attend any such:.-

meeting, he may be called upon to make a.statement

or explanation of facts or supply such information: in .
his possession relating to any matter dealt with by, him-

as the Corporation may require.

89. (1) The presiding authority shall preserve or-
der and may direct any councillor whose conduct is in
his opinion grossly disorderly to withdraw immediately
from the meeting of the Corporation. Any councillor. so

ordered to withdraw shall do so forthwith and shall abr

sent himself during the remainder of the day's meeting.
If any councillor is ordered to withdraw a second time
_within 15 days, the presiding authority may suspend the
councillor from attending the meetings of the Corpora-
‘tion and of any committee for any period not exceeding
15 days and the councillor so directed shall absent him-
self accordingly :

Power to
order with-
drawal. of
Counculor
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Provided that the presiding authority may remit the
period of suspension on apology being made to his satis-
" faction by the councillor under suspension.
(2) The presiding authority may, in the case of
grave disorder arising in the .meeting, suspend the meet-
ing for a period not exceeding three days.

I\Ddggsfyand ~ 90. (1) The Corporation, shall at their first meet-

Mayor. ing under clause (b) of section 88 and in each following
_year, elect one from amongst the Councillors to be the
Mayor and another to be the Deputy Mayor until the
_first meeting in the next following year, unless the Coun-
cillors in the meantime retire from office and then until
the day for retirement.
(2) The Mayor and the Deputy Mayor shall respec-
- tively hold office until a new Mayor and a new Deputy
Mayor have been elected under sub-section (1), and in
"a year in which general elections have been held, shall
do so notwithstanding that they have not been returned
as councillors on the results of the elections."
(3) A retiring Mayor or Deputy Mayor shall ‘be eli-
gible for re-election to either office. :
(4) If any casual vacancy occurs in ‘the office of the
Mayor or the Deputy Mayor the Corporation shall, as
" soon as conveniently may be after the occurrence of the
_vacancy, elect one from among themselves to fill the va-
cancy and every Mayor or Deputy Mayor so elected shall
hold office so long only as the person in whose place he
is appointed would have been entitled to hold it if’ Lhe
vacancy had not occurred.

Deputy 91. (1) When the office of the Mayor is vacant his
"Kﬁ;%r‘_m act a$ sinctions shall devolve on the Deputy Mayor until a new

Mayor is elected.

(2) If the Mayor leaves the City for more than fif-
teen days or is incapacitated, his functions shall devolve
on the Deputy Mayor until the Mayor returns to the City
or recovers from his incapacity, as the case may be.

Resignations. 92. (1) The Mayor may resign his office by giving
notice in writing to the Corporation; the Deputy Mayor

- may resign his office by giving notice in writing to the
_Mayor. Such resignation. shall take effect in the case of

Mayor from the date on which it is accepted by the Cor-

_poration and in the case of the Deputy Mayor, by the

Mayor.
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" (2) Any Councﬂlor may resign his office at any time

by notice in writing to the Mayor and such reignation
shall take effect from the date on, whlch it is accepted by
-the Mayor .

Committees. ‘

93. (1) The Standing Committee- shall consist:—

(a) in the City of Hyderabad of twelve council-
lors; -

(b) in the City of Secunderabad of elght council-
lors ;

: (c) In the case . of estabhshment of a smgle Cor-
poration under the proviso to sub-section (1) of section
3, not less than 12 and not more than 16 Councillors,

(2) The Corporation shall at their first meeting held
: under clause (b) of section 88 appoint the required even
number of persons from amongst themselves to be mem-
bers of the Standing Committee. -

(3) One-half of the members of the Standmg Com-
mittee shall retire every succeeding year at noon on the
first day of the month in which the first meeting of the
Corporation mentioned in sub-section (2) was held.

(4) The members retiring under sub-section (3) one
year after their election under sub-section (2) shall be
~ selected by lot at such time previous to the date for re-
tirement specified in sub-section (3) ahd in such manner
as the Chairman of the Standing Committee may deter-
“mine, and in succeeding years the members who shall
‘retire under this section shall be those who have been
longest in office :

Provided that, in the case of a member who has been
reappointed, the term of his office for the purposes of this
sub-section shall be computed from the date of his re-
appointment.

(5) The Corporation shall at their meeting held in
the month preceding the date of retirement specified in
- sub-section (3) appoint fresh members of the Standing
Committee to fill the offices of those who are due to re-
" tire on the said date.

" (B) Any councillor who ceases to be member of the
" Standing Committee shall be eligible for reappointment.
" (7) The Standing Committee in existence on the day

for the retirement of Councillors shall continue to func-
“tion till such time as a new Standing Committee is ap-

Const:tu-
tion of the
Standing

Committee,
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‘ pomted under sub-section (2) notwithstanding that the

members of the Standmg Committee or some of them

" may no longer be Councillors.

94. (1) The Standing Comrmttee shall” at’ its ﬁrst
meeting after its appointment under sub-section (2) o
section 93 and at its first meeting in the same month iu

-each succeeding year appoint one from amongst its' mem-
‘bers to be the Chairman.

- (2) The Chairman shall hold ofﬁce until his Qucces-
sor has been appointed under sub-section (1) but shall
be ligible for reannomtment

(3) Notvv1thstand1ng the provmons of sub -sections

(1) and (2), the Chairman shall vacate office as soon as
~he ceases to a member of the Committee.

(4) If any casual vacancy occurs in the office of the
Chairman, the.Standing Committee shall, as soon as con-
veniently may be after the occurrency of the vacancy, ap-
point. one from amongst its members to fill such vacancy
and every Chairman so appointed-shall continue in office so
long only as the person in whose place he is appointed

‘would have held it if such vacancy had not occurred.

. 95. Any member of the Standing Committee who
absents himself for two successive months from the meet-
ings of the Committee, except by reason of temporary

- illness or other cause to be approved by the Committee,
_or absents himself from or is unable to attend, the meet-

fngs ‘of the Committee during four successive mchths

" from any cause whatsoever, whether approved by the

Committee or not, shall cease to be a member of the
Standing Commlttee and his seat shall thereupon be va-
cant.

96. In the event of non-acceptance of office by a
Councillor appointed to be a member of Standing Com-
mittee or his seat becoming vacant under section 95 or
due to death, or resignation, or disqualification of a mem-
ber of the said Committee or of his becoming incapable
of acting previous to the expiry of his term of office, or
otherwise, the vacancy shall be filled up as soon as con-

veniently may be by the appointment of another coun-

cillor who shall hold office so long only as the member
in whose place he is appointed would have held it, if

~ such vacancy had not occured.
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97. The Standing Committee shall meet for the Provisiens '
" despatch of business in the Chief Office of the Municipal {ﬁgu‘lﬁ;ﬁ'g
Corporation and may, from time to time, make such re- ceedings
_gulations with respect to such meetings and with respect g{a;‘f(‘ﬁng
to the scrutiny of the municipal accounts as they think Committee.

fit, subject to the following conditions:—

‘ (a) there shall be a meeting of the Standmg Com-\
mittee once a week, and at sueh other: times as shall
be found necessary ;

(b) the first meetmg of each Standmg Commlttep
shall be held on a day and at a time to be fixed by the
Commissioner, and if not held on that day shall be held
on some subsequent day to be fixed by the Commis-
sioner; and every subsequent meeting of the Standing
Committee shall be held on such day and at such time
as the said Committee may from time to time deter-

 mine ;
(c) the Chairman of the Standing Comm1ttee shall
upon a written requisition signed by the Commission~
er, call a spec1a1 meeting of the said Committee with-
_in twenty-four hours for the transaction .of any busi-

ness which, in the opinion of the Commissioner, can-
. not be delayed until the next ordinary meeting of the
- said Committee :

(d) no business shall be transacted at a meeting of
the Standing Gommittee unless at least half of the total
number of members are present from the beginning to
the end of such meeting ;

(e) every meeting of the Standing Committee shall
be presided over by the chairman, if the chairman is
present at the time appointed for holding the meet-
ing, and, if the chairman is absent, by such one of the
members present as may be chosen by the meeting to
be the Chairman for the occasion ; ' '

(f) every question shall be decided by a majority
of votes of the members of the Standing Committee
present and voting on that question, the presiding au-

thority having a second or casting vote when there is
an equality of votes;

(g) subject to any bye-laws made in this behalf

the Standing Committee may from time to time, by a

. specific resolution in this behalf, delegate any of its

~powers or duties to sub-committees, consisting of such

members of the said committee not less in number than
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three on each sub-committee, as they think fit; and
any sub-committee so formed shall conform to any ins-’
" tructions that may from ‘time to time be given to them
" by the Standing Committee and the said committee may-
- a* any time discontinue or alter the consututlon of any_"
sub -committee- so formed ;- L

, (h) a sub-comm1ttee may elect a Chalrman of iis -
meeting, and if no such Chairman is elected or if he is
not present at the time appointed for holding any meet-
" ing, the imembers of the sub-committee present, shall
" choose one of their number to be Cha1rman of such
meetlng ; o

v (i) a sub-committee may meet and adjourn as it
thinks proper, but the Chairman of the Standing Com-
mittee may, whenever he thinks fit, and shall, upon the
“written request of not less than two members of a sub-
rcommittee, call 2 special meeting of such sub-com-
‘mittee ; '

(]) questlons at any meetmg of a sub comm1ttﬂe
.shall be decided by a majority of votes of the members
" present and, in case of an equality of votes, the Chair-

" man of the meeting shall have a second or casting vote,
but no business shall be transacted at any such meet-
ing unless at least two-thirds of the members of the -
sub-committee are-present from the beginning to the
end thereof ;

(k) a mmute shall be kept by the ’Vlunlc1pal Sec-
.retary of the names of the members present and of the
proceedings at each meeting of the Standing Commit-
tee and at each sub-committee’s meeting in a book -to
“be provided for this purpose, which shall be signed at,

and by the pre51dmg authority of, the next ensuing
meeting ; ) . .
‘ (1) a member of the Standmg Committee shall not
‘vote or take part in the discussion before the said com-
mittee or before any sub-committee on any matter in
~which' he is. directly or indirectly, by himself or by his -
partner, professionally interested on bﬂhalf of a cl1ent
pmnmpal or other person; : »

(m) the Commissioner shall have the same right
-of bemg present at a meeting of the Standing Committee
and of taking part in the discussions thereat as a mem-
ber of the said committee, but he.shall not vote upon
or make any porpos1t10n at such meetmg, :
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(n) the Standmg Committee may require any

officer of the Corporation to attend any meeting or
meetings of the Standing Committee at which any
matter dealt with by such officer in the course of his
duties is being discussed; when any officer is thus re-
quired to attend any such meeting he may be called
upon to make a statement or explanation of facts or
supply -such information as.may be in his possessmn
relating to ‘any matter dealt with by him.

98, (1) The Corporation, may from time to time
appoint, out of their own body, Special Committees and
may by specific resolution carried by a vote of at least
two-thirds of the members of the Corporation present at
the meeting, delegate any of their powers and duties to
such committees, and may also by a like resolution define
the sphere of business of each Special Committee so ap-
‘pointed, and direct that all matters and questions includ-
ed in any-such sphere shall, in the first instance, be
placed before the appropriate committee and shall be sub-
mitted to the Corporation with such comrmttees recom-
mendations.

(2),Every Special Committee shall conform to any
instructions that may from time to time be given to them
by the Corporation. -

(3) The Corporatlon may, at any time, dissolve or
subject to any bye-law made by them in this behalf alter
the constitution of any Special Committee.

' (4) Every Special Committee shall appoint two of
their number to be the Chairman and Deputy Chairman :

Provided that no member shall, at the same time, be
Chairman of more than one Special Committee.

~(5) In the absence of the Chairman or Deputy Chair-
man, the members of the Special Committee present shall
choose one of their number to preside over their meeting.

(6) All the proceednigs of every Special Committee
shall be subject to confirmation by the Corporation :

Provided that any Special Committee may by a reso-
lution supported by at least one-half of the whole num-
ber of members of the committee direct that action be
taken in accordance with the decision of such committee
without waiting for confirmation of their proceedings by
the Corporation, should the committee consider that
serious inconvenience would result from delay in taking
such action ; but if the Corporation do not confirm the

Special ,
Committees
of the
Corporation,
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proceedings of the Spec1al Committee such steps shall be

_taken to carry out any orders passed by the Corporatlon _

as may still be practicable : .
Provided also that if, in delegating any of their

powers or duties to a Special Committee under sub-section

(1), the Corporation direct that the decision of the Special

Committee shall be final, then so much of the proceedings

of the Special - Committee as relate to such powers or
duties shall not be subject to confirmation by the Corpo-
ration, if such decision is supported by at least one-half

. of the whole number of members of the Committee. .

(7) The Standing Committee may, from time to time,
by a resolution carried by a vote of at least two-thirds of
their members present at the meeting, delegate to any
Special Committee appointed under sub-section (1) any of
their powers and duties in respect of any matter with

- which such Special Committee is competent to deal, or

refer to any such committee any such matter for disposal
or report, and every such Special Committee shall conform
to any instructions that may from time to time be given
to them by the Standing Committee in this behalf ;
Provided that every such resolution shall be report-
ed by the Standing Committee to the Corporation as soon

- as possible, and the Corporation may at any time cancel

suc'h resolution.

(8) Any member of a Special Committee who absents
himself during two successive months from the meetings
of such Committee, except by reason of temporary ill-
ness or other cause to be approvediby such Committee, or
absents himself from or is unable to attend the meetings .
of such Committee during four successive months from
any cause whatever, whether approved by such Commit-
tee or not, shall cease to be a member of such Committee
and his seat-shall thereupon be vacant. .

(9) The Corporation may make bye-laws for regulat-'
ing the constitution of Special Committees and the con-
duct of business at meetings of such committees, and for
the keeping of minutes and the submission of reports.

99. (1) The Corporation may, from time to time,
appoint from amongst the councillors such Ad-hoc Com-
mittees consisting of such number of councillors as it
shall think fit, and may refer to such Committees for in-
quiry and report or for opinion, such special subjects re-
lating to the purposes of this Act as it shall think fit, and
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direct that the report of any such committee shall _be
‘submitted through the Standing Committee or a Special
Committee constituted under section 98.-

(2) An Ad-hoc Committee appointed under sub-
section (1) may, with the previous sanction of the Cor-
poration co-opt not more than two persons who are noct
councillors but who in the opinion of the committee
possess special qualifications for serving thereon.

160. (1) The Corporation, may from time to time,

~ join with a local authority or with a cornbmatlon of local
authorities.—

(a) in appointing a joint committee out of their

espective bodies for any purpose in which they are

Jomtly interested, and in appomtmg a Chairman of such
Committee; :

(b) in delegating to any such committee power to
frame terms binding on each such body as to the Cons-
titution and future maintenance of joint work and any
power which might be exercised by any such bodies;
and

-(c) in framing and modlfymg bye-laws for regulat-
ing the proceedings of any such committee in respect
of the purpose for which the Committee is appointed.
. (2) Where the Corporation has requested the con-
- currence of any other local authority under the provision
of sub-section (1) in respect of any matter and such other
local authority has refused to concur, the Government
may after hearing the objections, if any, of such local
authority pass such orders as it deems fit requiring the
concurrence of such other local authority, not being a
cantonment authority, in the matter aforesaid and such
other local authority shall comply with such orders.

(3) If any difference of opinion arises between the
Corporation .and any other local authority which has
joined the Corporation under this section, the matter shall
be referred to Government whose decision, thereupon
shall be final and binding:

Provided that, if the local authority concerned is a
cantonment authority, any such decision shall not be
binding unless it is confirmed by the Central Government.

(4) The Corporation, may from time to time, with
the sanction of Government enter into an agreement with

a local authority or with a combination of local -authori-

ties for the levy of octroi or toll or any other.tax by the

Joint trans-

actions with
other local
authorities.
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Corporation on behalf of the bodies o agreeing and ‘in’
that event the provisions.of this Act shall apply in res-
pectof such levy as if the area of the 01ty were exXtended
so as to include the area subject to the control of such
local authorlty or such combination of local auth0r1t1es

Provisions regardlng validity of proceedings.

Vacahcies ~ 101. No act or proceedmgs of the Corporation or of
g‘ofogt’gra' any committee or sub-committee appointed under this

not to ,invali- Act shall be questioned on account of any vacancy in 1ts
date its: pro- body.

- ceadings. ;
Proceedings + 102. No disqualification of, or defect in the election
~%§0§02¥§!‘3' or appointment of any person acting as a councillor, as

not vitiated .the Mayor or the Deputy Mayor or the Presiding autho-
by disquall- it of the Corporation or as the Chairman. or a mem-

. g;%a,ng? ber of any committee or sub-committee appointed under
t’ﬁgrr‘ggi}"s this Act shall be deemed to vitiate any act or proceeding
: of the Corporation or of any such committee or sub-com-
mittee, as the case may be, in which such person has
taken part, provided-the majority of the persons who

were parties to such act or proceedings were entitled.’
Proceedings 103. Until the contrary is phoved, every meeting
of meeting of the Corporation or of a committee or sub- -committee
g%dbevzﬁ?gd in respect of the proceedings whereof a minute has been

until. " made and signed in aecordance with this- Act, shall be

g?gf,f%r" is deemed to have been duly convened and held, and all-
-the members of the meeting shall be deemed to have been"
duly qualified; and where the-proceedings are proceed-’
ings of a committee or a sub-committee, ‘such-committee-
or sub-committee shall be deemed to have been duly cons-
tituted -and to have had power-to deal with the matters-
veferred to in the mlnute

The Municipal Commissioner.

Appoint- 164. (1) Subject to the provisions of sub-section
ment of (3), the Commisioner-shall from tlme to time be appmht-
Comlmssmner ed by the Covernment.

(2) The Commigsioner-shall be a whole time ofﬁcer
of the Corporation and shall not undertake any work un-
connected with his office unless the Government in con-
sultation with the Corboratlon sanctions the undertaking -
thereof by him. )
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(3) The Commlssmner appomted ‘under sub-section
(1) shall be liable to be. removed from his office as such,
by the Government, if—

(a) at a meetmg of the Corporation not less than
two-thirds of the total number of Councillors vote for
such removal in cases where the Commlssmner per-
,smtently-—- :

(1) makes- default in nerformmg the dutles im-
posed or exceeds the powers conferred on him by
or under this Act, or :

© (i) neglects or refuses to 1mplement the deci-
~ sions of the Corporation, or Standing Committee or
-~ any other Commlttee of the Corporation, or

(iii) acts in a manner prejudicial to the interests
of the Corporation ;

(b) it appears to the Government = that he is in-
- capable of performing the duties of his officg, or has‘
“been guilty of misconduct and neglect. .
© 105. The Government shall on receipt of a requisi- Apggil;%—
tion from the Corporatjon in this behalf. if it shall appeay deeputy a
expedient s6 to do appoint a person to be a deputy Com- Municipal
missioner-  Every person so appointed shall be subject sommis:
to the same liabilities, restrictions and conditions to which

the Commissioner is subject.

106. (1) A deputy Comm1ss1'oner so appointed shall g‘ unctions
be subordinate to the Commissioner and shall exercise deputy
such of the powers and perform such of the duties as the CIOHLI;HS-
Commissioner shall from time to time depute to him pro-
vided that the Commissioner informs the Cornoration of
the powers and duties which he, from time to time, de-
putes to the Deputy Commissioner.

(2) All acts and things performed and done by a
Deputy Commissioner during his tenure of the said office
and in virtue thereof, chall for all purposes be deemed to
have been performed and done by the Commissioner.

Remuneration of Commissioner and Deputy Commissioner.

107. The Commissioner and the Deputy Commis- o alary of
sioner shall receive from the Local Government Service the Com-
Fund constituted under sub-section (1) of section 131 missioner

1 and deputy
such monthly salary and allowances as Government may, Commis-

from time to time, determine : sioner,
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Provided that the salary of the Commissioner and

‘the Deputy Commissioner shall not be-altered to their -

disadvantage during the period for VVthh thelr appomt-
ment have been made or renewed. : ;
' Provisions for absence of Commissioner or
- Deputy  Commissioner on leave..

108. TLeave on absence may be granted, from time
to the Commissioner or the-Deputy.GCommissioner by the -
Government in consultation with the Standing - Com-
mittee. :

109. The allowance to be paid to the Commissioner
or to a. Deputy Commissioner for absence on leave shall
be of such amount not exceeding respectively the amount
of the salary of the Commissioner or a Deputy Commis-
sioner as shall be'determined by the Government :

Provided that if the Commissioner or a Deputy Com-
missioner js a salaried servant of the Government,  the
amount of such allowance shall be regulated by the rules’
in - force, relating to ‘the leave allowance of the oiﬁcers
of his class. . . )

110. During the absence oh leave or other t’erhporary

Commissioner or Deputy

Commissioner the Government may appoint a person to -
act as a Commissioner or Deputy Commissioner, as the .
case may be, and every person appointed so to act shall
exercise the powers and perform the duties conferred and
imposed by this Act.or any other law in force on the -
Commissioner or Deputy Commissioner and be subject

“"to all the liabilities, restrictions and conditions to which

the Commissioner or Deputy Commissioner is liable and-
shall receive a monthly salary not exceeding the salary -
payable to the Commissioner or Deputy Commlssmner as -
the Government shall determine. .
Dlsquahﬁcatlon of the Commissioner and the
Deputy Commissioner.

111. (1) No person shall be qualified to be appoint:
ed to be the Commissioner or a Deputy Commissioner
who has directly or indirectly by himself or his partner
or as a- member of Joint Hindu family - any .- share or
interest in any contract or employment with, by or on
behalf of the Corporation other than as Commissioner

or Deputy Commissioner, as the case may be
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(2) Any Commissioner or Deputy Commlssmner Wino
shall - acquire directly or indirectly by himself or his .
partner or as a member of joint Hindu family any share
or interest in any such contlact or employment as afore-
said shall cease to be Commissioner or a Deputy = Com-
vmlss1oner as the case may be, and his office shall become
'Vacant /

Explanation -Nothmg in thls sect1on shall apply to
any such share or interest in any contract or employment
with, by or on behalf of the Corporation as in clause (h)
of section 22 it is permissible for a Councillor to have'
without his being thereby dlsquahﬁed for being a Coun-
cillor.

. CHAPTER III.

Duties and Poweis of the Municipal Authorities ;
Obligatory and discretionary. dutles of theﬂ‘
Corporatlon

112 r1’he Cornorauon shall make adequate prov1- ‘Matters to

sion for the following matters, namely :— : : }’oer %’;V,:ﬁgd

(1). erection of substantial boundary marks of such Corpora-
description and in such positions as.shall be approved by
the Government defining the limits or any alteration in
the limits of the City ; '

(2) the Waterlng,' scavengmg and cleansmg of all'
public streets and places in the City and the removal of :
all sweepmgs therefrom ; ‘

" (3) the collection, removal, treatment and disposal
of sewage, offensive matter and rubbish and the pre-
paration of compost manure from such sewage, offensive
matter and rubbish;

(4) the. constructlon mamtenance and cleansmg of
drains and drainage works, and of pubhc latrines, Water-
closets, urinals and 51m1lar conveniences ; s

(56) 'the lighting of public buildings vested in the Cor-
poration, public streets and municipal markets ; o

(6) the maintenance of.a municipal office and of all:
public- monuments-and open spaces and other propertv ‘
~vesting in.the Corporation ;- -

" {7) the naming or numbering of streets and. of publlc-
places 'in the Corporation and..the  numbering o1
premises ; ‘
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(8) the regulation of offensive and dangerous trades
or practices;

(9) the maintenance, change and regulation of
places for the disposal of the dead and the provision of
new places for the said purpose and dlsposmg of ’unclalm-
ed dead bodies ;

(10) the construction or acquisition and maintenan-
ance of public markets and slaughter houses and the re-
gulation of all markets and slaughter houses;

(11) the construction or acquisition and mainten-
ance .of cattle-pounds; ,

(12) public vaccination in accordance with the pro-
visions of the Hyderabad Vaccination Act, 1951 ;

(13) the reclamation of unhealthy localities, the re-
moval of noxious vegetation and generally the abate-
ment of all Nuisances;

(14) the registration of births and deaths;

(15) the construction, maintenance, alteration and
improvement of streets, bridges, subways,' culverts,
cause ways or the like ;

(16) the removal of obstructions and projections in
or upon streets, bridges and other public places;

(17) the management and maintenance of all muni-
cipal water works and the construction or acquisition of
new works necessary for a sufficient sum)ly of water for -
public and private purposes ; '

(18) preventing the spread of mfectous diseases ;

(19) the securing or removal of dangerous buildings -
and places ;

(20) the 1mprovement of the City; . .

(21) the provision of public parks, gardens, play-
grounds and recreation grounds ;

(22) the fulfilment of any oblgiation imposed by or
under this Act or any other law for the time bemg in
force ; . :
(23) subject ‘to adequate provision being made for
the matters hereinbefore spec1ﬁed the provision of relief

to destitute persons in the City in times of famine and
scarcity and the establishment and maintenance of relief

- works in such times. B o .
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113. ‘The Corporatlon shall make payments at such
rates and subject to such conditions as the Government
may from time to time by general or special order deter-
mine, for the maintenance and treatment in any insti-
tuti'on which the Government declares by notification. in
the Official Gazette to be suitable for such purpose either
within or without the City and other neécessary expenseg
of persons undergoing anti-rabic treatment as indigent

Corpora-
tion to
provide for
anti-rabic
treatment. .

persons according to the rules applicable to such insti-

tutions ;

Provided that the Corporation shall not be liable |

_under this section for the maintenance, treatment and.
other expenses of any person undergoing. anti-rabic treat-
ment as an indigent person in any such institution as

‘aforesaid, unless such person 1mmed1ate1y previous to

his admission therto has been resident in the City for at
least one year and has proceeded to such institution from
the City.

114. (1) The Corporaticn shall make payments at
such rates per head as the Government, from time to
time by general or special order determine, for the main-
tenance and treatment either in the city or at any asylum
hospital or house, whether within or without the city,
which the Government declares by notification.to be
suitable for such purpose of pauper lunatics not being
persons -for whose confinement an order under Chapter
XXXIV of the Code of Criminal Procedure, 1898, is in
force, resident within, or under any enactment for the
ume being in torce removed from, the city :

‘Provided that the Corporatlon shall not be 11ab1e
. under this section for the maintenance-and treatment of

Corpora-
tion to
provide for
maintenance

, of lunatic

asylums.

any lunatic in any such ' asylum, -hospital or house as -

aforesaid, unless such lunatic, previous to his admission
thereto, has been resident in the city for at least one year:

- Provided further-that where. an application is made
to the High Court under the provisions of section 88 of the
Indian Lunacy Act, 1912, 81 of the Hyderabad Lunacy
Regulation of 1355. Fasli, no order for the payment of
the cost of maintenance of the lunatic by-the Corpora-
tion shall be made without an opportunity being given

to the Corporation to show that the lunatic is not pauper .-

and has an estate applicable to-his maintenance or that

there is a person legally bound and having the means,
to mamtaln him ;
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Provided also that the rates determined by the Gov-
ernment under this section shall not exceed half the total
cost of maintenance and treatment incurred per head on-

- account of the lunatics for whose maintenance and treat—-

ment the Corporation shall’ be liable under this section.

(2) The Officer-in- Charge of an asylum, hospital or
house to which lunatics for whose maintenance and treat-
ment the Corporation is liable under this section are ad-
mitted shall maintain a clear account of jthe cost of main-
tenance and treatment incurred on account of such per-
sons detained in the asylum, hospital or house and sh'ill
furnish a copy. thereof to. the Corporatlon

115, The Corporatmn may provide from time to
time, either wholly or partly, for all or any of the follow- -
ing matters, namely :— , L L o

(1) the orgamsatmn, maintenénce or managementr
of institutions within or without the city for the care of
persons who are infirm, sick or incurable, or for the care
and training of blind, deaf, mute or otherwise dlsabled
persons or of handlcapped children ; -~ '

(2) the orgamsatlon mamtenance or managernent of .
maternity and infant welfare homes or ‘centres ;

-(3) -the provision of milk to expectant or nursmg
mothers -or- infants or school children ;

- (4) the organisation, maintenance or management of
chemical or bacteriological laboratories for the examina-
tion or analysis of water, food or drugs, for the detection
of disease or for researches connected with public health;

1(5) :swimming pools;- -public wash-houses, bathing :
places -and other institutions des1gned for, the 1mprove- =
ment of public health; -

-(6) dairies or farms within or without the c1ty for
the supply, distribution and processing of milk -or milk
products for the benefit of the residents of the city ;.

(7). the - construction and maintenance . in ' public
streets or places of drinking fountains for human bemgs
and water troughs for animals;

(8) the planting and mamtenance of trees on road
sides.and elsewhere ; :

(9) the providing of entertalnments in publlc places
or places of public resort;

(10) the holding of exhibitions, athletlcs or games ;



1956: HYD. Act II) OMib?ﬁbipdl 265

orporations

(11) the regulation of lodging houses, camping
grounds and rest-houses in the city ; ‘

(12) the maintenance of an ambulance service;

(13) the construction, estabilshment and mainten-
ance of theatres, places of entertainment, rest-houses and
other public buildings; =~ S

(14) the organisation or maintenance. in times of
scarcity of shops or stalls for the sale of necessaries of
life ; . -

(15) the building or purchase  and maintenance of
dwellings for municipal officers and servants;

(16) the grant of loans to municipal servants draw-
ing a monthly salary of not more than one hundred rupees
for purposes of constructing houses on such terms and
subject to such conditions as may be prescribed ; -

(17) the organisation, maintenance. or management
of transport facilities for the conveyance of the public or
goods ; ' o o

(18) the furtherance of educational objects, and the
making of grants to educational institutions;

(19) the establishment and maintenance or the aid-
ing of libraries, museums and art galleries, botanical or
zoological collections and the purchase or construction
of buildings therefor ; R ‘ : : t

(20) the destruction of vermins, birds or animals
causing a danger or nuisance, and the: confinement or
destruction of stray dogs; ‘

(21) contributions = towards any public fund raised
for the relief of human suffering within or without the
city ; o ,
(22) the granting of rewards for information which
may tend to secure the correct registration of vital sta-
tistics ; : ‘

(23) the acquisition and maintenance of grazing
grounds and the establishment and maintenance of a
stud farm; v ' o

(24) establishing and maintaining a farm of factory
for the disposal of sewage ; ‘ ‘ ’ o

(25) supplying, constructing and maintaining in
accordance with the general system approved by the
Corporation, receptacles, fittings, pipes and other applian-
ces whatsoever on or for the use of premises for receiv-
ing and conducting the sewage thereof into drains under
the control of the Corporation ;
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(26) - granting rewards for information regarding the
infringement of any provisions of this Act, or of the rules,
bye-laws, regulations or standing = orders made there-
under :

(27) laying out Whether in areas previouly built.
upon or not, new streets and acquiring land for that pur-
pose or required for the construction of buildings or cur-
tilages thereof to abut on such street or streets;

' (28) the building or purchase and maintenance of
suitable dwellings for the poor and working classes;

(29) the provision of shelter to destitute or homeless
persons and any form of poor relief;

.(30) the building or purchase and maintenance of
samtary stables, or. byres for horses, ponies, cattle used
in hackney carriages or carts or for milch-kine ;

{31) the surveying of buildings or lands;

(32) taking measures to meet any calamlty aﬁectmg
the public in the city; :

(33) the makmg of a contrlbutlon towards any pub-
11c ceremony -or entertainment in the city’;

(34) the constructlon purchase, organisation,. maln-.
tenance, extens1on and management of tramways, tract-
less trams or mechanically propelled. transport facilities
for the. conveyance of the pubhc ' ’

(35) the purchase, mamtenance, management and
conduct of -any undertaking for the supply of electric

energy or-gas to the pubhc or the: subs1dlsmg of any such
undertaking ;.

(36) the acquisition of immovable or movable pro-
perty for any of the purposes before mentioned includ-
ing payment of:the cost of investigation, surveys or exa-
minations in relation thereto or the construction or adap-
- tation of buildings necessary. for such purposes ;

(87) ‘préparation and presentatlon of address to Wper—' '
sons of distinction ;

(38) maintaining, aiding and su1tab1y accommodat— ,

ing schools for primary education, subject .always to: the
.grant of bu11d1ng grants by the Government and

(39) the taking of any measure not herembefore
specifically named, likely to promote pubhc safety, health '
convenience or 1nstructlon. -
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116. Government may, in consultation with the Social and
Corporation and on such terms and conditions as may €conomic
be specified in the said order, require the Corporation meastires.
at any time by a notified order to undertake such mea-
sures for the improvement of Social and Economic status
of the inhabitants of the City as shall be specified in the
said order. ‘ ‘ .

Respective functions of several Municipal Authorities.

117. (1) The respective functions of the several Functions
‘Municipal authorities shall be such as are specifically gévgr‘:l
provided under this Act or the rules or bye-laws made Municipal
~ thereunder. : . , - Authorities.

"~ (2) Except as otherwise expressly provided in this
Act, . the municipal Government of the City vests in the
Corporation. ' '

(3) Subject to"the approval or sanction of. the Cor-
poration or the Standing Committee and subject also-to
all other restrictions, and conditions and limitations im-
posed by this Act or by any other law for the time being
in force and whenever it is in this Act expressly so direct-
ed, the entire executive power for the purpose of carry-
ing out the provisions of this Act and of any other law
for the time being in force which imposes any duty, or
confers any power. on the Corporation vests in the Com-
missioner who shall also :— 3

(a) perform all the duties and exercise all the
powers specifically imposed or conferred upon him by
this Act or by any other law for the time being in force;

(b) specify the duties of, and exercise supervision
and control over the acts and the proceedings of all
municipal officers and servants other than the munici-
pal Secretary and municipal Examiner of Accounts and
the municipal officer and servant subordinate to them;

~ (c¢) in any emergency take such immediate action
for the service or safety of the public or the protection
of the property of the Corporation as the emergency
shall appear to him to justify or to require, notwith-
standing that such action cannot be taken under this
Act without the sanction, approval or authority of some
other municipal authority or of the Government:

. Provided that_the Commissioner shall report forih-
with tq the Standing Committee and to the Corporation
the action he has taken, and his reasons for taking the
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same and the amount of cost, if ahy; incurred or likely

. to be incurred in consequence of such action which is not

covered by a current budget grant under the prov181ons
of thls Act. : Do o

118. . (1) Any powers dutles and functions eonfel-
red or 1mposed upon or vested in the Corporation by any
other law for the time being in force shall, subject to the
provisions of such - law and to such restrlctlons limita-
tions and conditions as the Corporation may impose, be

(2) The Commissioner may, with the approval “of

- the Standing Committee by order in writing, empower

any municipal officer to exercise, perform or discharge
any such power, duty or function under the control of the
Commissioner” and ‘subject to his revision and to such
COIldlthl’lS and limitations, 1f any, as he may thmk fit to
impose. ‘ A .

. 119. (1) SubJect to ‘the prov1s10ns of sub- sectlon‘
(2) any of the powers, duties or functions conferred or
1mposed upon or vested in the Commissioner by or under
any of the provisions of this Act may be-exercised, ' per-
formed or discharged, under the control of'the Commus-.
sioner, and subject to his revision and to such conditions,
if any, as may be imposed, or as he shall think' fit to im-
pose in a manner not inconsistent with the provisions of
this Act or rules made thereunder, by any municipal offi-
der 'whom the Commissioner generally or specially em-
powers. by orders in writing in this behalf; and to the
extent -to which any rnunlc1pa1 officer is so empowered
the word “Commissioner” occurring. in any provision in
th1s Act, shall be deemed to include such officer.

(2) "The " Commissioner shall not, except- Wlth the '
prior approval of the Standing Committee, make an order
under sub-section (1) affecting his powers, . duties or
functions under any of the sections, . sub-sections and
clauses, spec1ﬁed in Scheduled B. ‘

.~ 120. The Corporat1on may at any tlme call for any
extract from any proceedmgs of the Standmg Committee -
or of any Committee or sub- commlttee constituted under

© this Act, and for any return, statement, account or repo1t

¢oncerning or connected with any matter w1th whlch the
Standing Committee or any such committee or sub com-
mittee is empowered by or under this law to deal ~and
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every such requisition shall be complied with by the
Standing Committee or other Committee or sub-Commit-
tee, as the case may be, without unreasonable delay.

121. (1) The Corporation may at any time require
the Commissioner— _,

‘ ‘(a) to produce any record correspondence, plan
or other document which is in his possession or under
his control as Commissioner, or which is recorded or filed
in his office or in the office of any municipal officer or
servant subordinate to him; ,

Corporation
may '
require
Commis-
sioner to
produce
documents
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returns,

, 'reports, ete.

(b) to furnish any return, plan estlmate, state-

ment, account or statistics concerning or connected
with any matter appertaining to the administration of
this Act or the municipal Government of the City;

() to furnish a report by himself or to obtain from

any officer subordinate to him and furnish with his own
remarks thereon, a report, upon any subject concern-

ing or connected with the administration of this Act

or the municipal Government of the City.

" (2) Except as is hereinafter provided, every such
requisition shall be complied with by the Commissioner
without unreasonable delay; and it shall be incumbent
on every municipal officer and servant to obey any or-
der made by the Commlssmner in pursuance of any such
requ1s1t10n

~ Provided that Whereon the. recelpt of the requ1s1t10n
as aforesaid the Commissioner is of the opinion that im-
mediate compliance therewith would be prejudicial to
the interests of the Corporation or of the public he shall
place the matter before the Mayor and obtain his deci-
Sion thereon and shall act in accordance with such deci-
s1on which shall be final.

. 122. (1) Subject to any bye-law made in this be-
half under section 586, a councillor may question the
Commissioner who shall answer any question concerning
or connected with the administration of this Act or the
municipal government of the city :

Provided that— o
~. (a) not less than seven clear days’ notice in writing

specifying the questions has been given to the Muni-
. cipal Secretary ;

(b) no question shall be asked— .

Right to
ask
questions’
and make
proposals.
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"(i) which. callsfor an expression of. opinion or
for the solution of an abstract legal questlon or of a
- hypothetlcal proposition ; or’ : SRR
.~ (ii) which concerns or is connected with, either
directly or indirectly, any pending suit or proceed-
. ings, in any court of law or before. any trlbunal in
“any part of the city ; or
(iii) which relates to the character or conduct
. of any Municipal officer or servant except in h1s offi-
cial or public capacity ; or

v ) (iv) which is or by 1mp11cat10n may. be, defama-
tory of or which makes or implies, a charge of a per-
. sonal character against any person or sectlon of any
‘commumty or ‘ :
- (v) which contravenes any bye -law made in
th1s behalf under section 586.

(2) The Mayor shall disallow any. questlon Wthh is, in

'hls opinion, .in contraventlon of the prov1810ns of sub-

section (1).

-(3) If any doubt arises “whether any question is or
1° not W1th1n the restrictions imposed by sub-section (1),
the Mayor shall decide the pomt and his decision shall
be ﬁnal

(4) The Comm1ss1oner shall not be bound to answer
a questlon if in his opinion, it cannot be answered with-
out detriment to the interests of the Corporation or if
it asks for information which has been communlcated to
him in confidence. .
(5) Any Councﬂlor may call the attention of the Com-
fnlssmner to any neglect in the execution of the munici-
pal WOI‘k to any waste or damage to the municipal pro-

.perty or to the wants of any locality and may suggest in

respect thereof any proposal or 1mprovement which he
cons1ders desn"able\ A

' 123 The exercise by any mpunicipal authomty of

-any power: conferred or the performance of any duty im-

posed by or under this. Act which will involve expendi-
ture shall, except in any case specified in sub-section (2)
of sectlon 172, be subject to the conditions that:— -

- (a) such expenditure so far as it is to be 1ncurred
v m the financial year in which such power is exercised
or duty performed is prov1ded for under a,current bud-

get grant; and
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(b) if the exercise of such power or the perform-

- “ance of such duty involves or is likely to involve ex-

 penditure for any period or at any time after the close

of the said financial year, the sanction of the Corpora-

tion is taken before liability for such expenditure is
incurred.

'

Contracts

124, With respect to the making of contracts under Power of
or for any purpose of this Act, the following provisions the Com-
shall have effect, namely :(— {E‘SZ?;?:;@

(a) every such contract shall be made on behalf ggnggﬁgslf of
of the Corporation by the Commissioner ; » the Corpora-

(b) no such contract, for any purpose which in tion.

accordance with any provision of this Aet, the Com-
missioner may not carry out without the approval or
sanction of some other municipal authority, shall be .
made by him until or unless such approval or sanctlon

has first of all been duly given;

~ (c) no contract, other than a contract relatmg to
~the acquisition of immovable property or any interest
therein, or any right thereto, involving an expenditurs
exceeding rupees five thousand shall be made by the
Commissioner unless the same is prev1ous1y approved
by the Standing Committee ; '

(d) e@very contract other than a contract for the
dcquisition of immovable property, or any interest
therein or any right thereto made by the Commissioner
involving an expenditure exceeding rupees five hund-
red and not exceeding rupees five thousand shall be
reported by him within fifteen,days, after the same has
been made, to the Standing Committee ;

(e) the foregoing provisions of this section shall,
as far as many be, apply to every contract which the
Commissioner shall have occasion to make in the exe-
cution of this Act; and the same provisions of this sec-
tion,which apply to an original contract shall be deem-
ed to apply also to any variation or dlscharge of such
contract.

N

125. (1) Every contract entered into by the Com-

. Missioner on behalf of the Corporation shall be entered Modetf’f
into in such manner and form as would bind the Com- ?:é{g%?aéltlsg
‘missioner if such contract were on his own behalf, and

may in the like manner and form be varied or dlscharged

Prov1ded that—
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(a) where any such contract, if entered 1nto by
- the Commissioner, would require to be under seal; the .
- same shall be sealed with the common seal of the Cor-
poratlon and. : :

- (b) every contract for the execution of any Work~
or the supply of any materials or goods which will in-
~volve an expenditure exceeding rupees five hundred
shall be in writing and shall be sealed with the com-
‘mon seal of the Corporation in the manner specified
in sub-section (2) and shall specify the work to be done
or the materials or goods to be supplied, as the case
may be, the price to be paid for such work, materials
or goods and, in the case of a contract.for work, the -

. time or times within which the same or spec1ﬁed por-
- tions thereof shall be completed.

(2) The common seal of the Corporation which shall
remain in the custody of the Municipal Secretary, shall
be affixed in the presence of two members of the Stand-
ing Committee to every contract or other instrument re-
quired to be under seal and such contract or instrument
shall be signed by the said two members of the Standing
Committee in token of the same being sealed in their pre-
sence. The signatures of the said members shall be dis-
tinct from the signatures of any witnesses to the execu-
tion of any such contract or instrument : :

Provided that any such contract not executed as pro-

vided above shall not be binding on the Corporation.

‘ 126. (1) Excepnt as is hereinafter otherwise provid-
ed, the Commissioner shall, at least seven days before
entering into any contract for the execution of any work
or the supply of any materials or goods which will involve

an expenditure exceeding rupees three thousand, give

notice by advertisement in the local newspapers, inviting
tenders for such contract.

(2) The Commissioner shall not be bound to accept
-any tender which may be made in pursuance of such no-
tice, but may accept, subject to the provision of clause
(c) of section 124, any of the tenders so made which ap-
pears to him, upon a view of all the mrcumstances to be
the most advantageous

Provided that the Standmg Committee may for rea-
-sons which-shall be recorded in their proceedings, autho-
rise the Commissioner, to enter into a contract without
inviting tenders as herein provided or without accepting
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any tender. which he may ‘receive_after- havmg invited
them. .

127." The Commissioner shall requlre sufﬁment se- Security
curity for the due performance of every contract into gﬁzﬁ tf%rbe
which he enters under the last preceding section, and performance
may, in his discretion, require security for the due per: of contract,
- formance of any other contract into which he enters un-
der this Act. : ‘

128. Notwithstanding anythmg contamed in this Power of
Act, the Corporation may determine either generally for ?°£P‘t’ga'.
any class of cases or specially for any particular case determine
whether the Commissioner shall execute works by con- ‘\];Vv}éff(};ershall
tract or otherwise. be executed
by contract.
129. Where a DI‘O]eCt is framed for the execution works

of any work the estimated cost of which exceeds rupees costing
fifty thousand— more than

(a) the Comm1ss1oner shall cause a detailed report Rs, 50 000.
to be prepared including such estirhates and drawings
as may be requisite and the Standing Committee shall
lay the same before the Corporation ; .

_ (b) the Corporation shall consider the report and
may reject -the project or approve it elther in its en-
tirely or subject to modifications ; N ,

* (c) where the Corporaticn approves the. prOJect

‘the report, subject to any modifications as aforesald
shall be submitted ‘to the Government ;.

(d) The Government may, after necessary techm-
cal scrutiny, sanctlon the project, e1ther in its entlrety

©or subject to modification.

: (e) where the Goverm_nent sanctions the project
subject to modification, it shall be returned to the Cor-
.poration for ‘reconsideration ;

(f) If after recons1derat10n the Corporatlon Te-
submits the project, the Government may sanction it
subject to such modifications as it may deem fit to make

- and such sanction of the Government shall be final.
L CHAPTER IV ' .
- LOCAL GOVERNMENT SERVICE & MUNICIPAL

: - OFFICERS AND  SERVANTS.
Local Government Service '

130. - (1) There shall be constituted for the purpos- ...
es of this Act, and of any law for the time being in force Government
-regulating the powers and duties of other local authori- Service.
‘ties, a Local Government Service consisting of officers
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and servants of a Corporation who hold any of the posts
specified in Schedule C which may from time to time be
amended by the Government in consultation with the
Corporation.

(2) Government ;shall have the power to appoint,
dismiss and transfer and to take disiplinary action against
officers belonging to the said service and prescribe condi- |
tlons of their service.

(3) Unless it be otherwise prescribed under" sub-
section (2) the Hyderabad Civil Service Rules for the

-time being in force relating to the appointment and con-

ditions of service and all rules for the time being.in force
relating to the conduct and enquiry into the conduct of
government servants shall apply to ofﬁcers belonging to -

 the Local Government Service.

131. (1) There shall be constituted a Local Gov-
ernment Service Fund to meet expenditure in respect
of salaries, allowances, pensions, provident fund, gratui-
ty and other necessary expenditure payable to the officers
and servants of Local Government Service appointed un-
der the provisions of this Act or of any other law for the
time being inforce or rules made thereunder or by any
order of the Government.

(2) The Corporation shall contrlbute 12% % of its

‘revenue 'towards the {Local Government Serv1ce ‘Fund

constituted under sub-section (1) :

Provided that the Government: may from time to
time by a notification in the Official Gazette revise or al-
ter the percentage of the contribution towards the Local
Governrnent Service Fund. ' :

132. (1) The Government may, in additioni to the
officers and servants specified in Schedule C:.appoint for
the purposes of this Act and of any law for the time be-
ing in force regulating the duties and powers of other
local authorities, duly qualified person or- persons to be
Superintending Engineer, Chief Town Planner, Division-
al Engineers, Assistant Engineers, Assistant Town Plan-
ning Officers, Architects, Inspecting Officers or other Offi-
cers for the whole or fany part of the State and may sanc-
tion such establishment for the said ofﬁcers as may be
deemed necessary. : )

(2) The officers and establishment appointed under
sub-section (1) shall belong to the Local Government Ser-
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vice and their"expenses shall be defrayed from the Local
Government Service Fund constituted under-sction 131.

' (3) Th powers and duties of the officers mentioned

in sub-section (1) shall be such as may from tlme to tlme
be determined by the Government f

Clty Engineer, Medlcal Ofﬁcer of Health Mumcxpal
Examiner of Accounts & Municipal Secretary. -

133. ' The Government shall ‘appoint fit persons to-

be City Engineer, Medical Officer of Health, Municipal
Examiner of Accounts and Municipal Secretary, for.the
efficient functioning of the Corporation.

134. The City Engmeer and Medical Officer of
Health shall perform such duties as they are directed by
or under this Act or the rules or bye-laws made there-
under or as may from ‘time to time be required by the
Comm1ss1oner or the Standing Committee. ;

135. The Mumcmal Examlner of Accounts'shall—-

(a) perform such duties as he is directed, by or
under this Act or rules. made thereunder to perform
-and such other duties with regard to the audit of the
Accounts of the Municipal Fund as W111 be required

- by him by the Corporatlon or by the Standmg Com—
" mittee;

(b) specify, subject to such dlrectlons as the Stand-
ing Committee may, from time to time, give the duties
and powers of the Auditors, Assistant Auditors, Clerks
and servants immediately sub-ordinate to him; and

(c) subject to the orders of the Standing Commit-

tee exercise supervision and control over the acts and

. proceedings of the said Aud1tors Asslstant Audltors
‘ Clerks and servants. :

136. The Mumcmal Secretary shall be the Secreta-
ry of the Corporation and also of the Standmg Commit-
tee and shall—

(a) perform such dut1es as he is directed by or undel
this Act to, perform and such other duties in and with
regard to the Corporation and the Standing Commit-
tee, as shall be required. of him by those bodxes respec-
tlvely D
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(i) The Corporation and any: Committee ap-
pointed by the Corporation under section 98, :

(ii) The Standing Committee and any sub com- .
mittee thereof ; .

(¢) specify subJect to such dlrectlons as the Stand-
ing Committee may from time to time give, the duties
of the officers and servants 1mmed1ately subordinate to
him ; and :

“(d) subject to the orders of the Standlng Commlt-
tee exercise supervision and control over the acts and
proceedings of the said officers and servants.

Munlclpal Officers and Servants
137, (1) Subject to the provisions of sub- sectlon
(5) the Standing Committee may from time to time de-
termine the number, designation, grades, fees and allow-
ances of officers and servants to be.immediately subordi-

" nate to the Municipal Examiner of Accounts and the Mu-

nicipal Secretary.
(2). The Commissioner shall from tlme to tlme pre-

pare and bring before the Standing Committee statements
setting forth the number, designations, grades, fees and

. allowances of the officers and servants who should in his

opinion be maintained and the amount and nature of the
grades, fees and allowances which he proposes should be
paid to each. ’

{8) The Standing Committee shall subJect to the pro-
visions of sub-section (5) sanction such statements either
as it stands or subject to such modifications as it deems
expedient.

(4) In discharging the functlons vested in them by-
sub-sections (1), (2) and (3) the Standing Committee and
the Commissioner shall determine the grades, fees and
allowances in conformity with the. arrangements prevail-
ing and the schedule of rates in vogue in the establish-
ment of the Government. o ‘

(5) No new permanent office with- a minmium
monthly salary exclusive of allowances of rupees one
hundred or more shall be created without the sanction of
the Corporation and no new office with. a minimum
monthly salary exclusive of allowances of rupees one hund
red and ninety or more or with a maximum monthly sa-
lary exclusive of allowances of rupees three hundred and
forty or more shall be created without the sanctlon of

the Government.
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(8) . Nothlng in this section- shall be construed as af-

fecting the rights of the Corporation or the Commissioner
to make any temporary appointments which they or he
is empowered to make under section 138.

Explanation.—An increase in th salary of any per-
manent office shall be deemed for the purpose of sub-
section (5) to be the creation of a new office if by reason
of such increase, the minimum monthly salary, exclusive
of allowances, amounts to rupees one hundred or more
or rupees one hundred and ninety or more as the case
may be, or the maximum monthly salary exclusive of
allowances amounts to rupees three hundred and forty
or more.

138. (1) The power gf appointing Municipal Offi-
cers and Servants whether temporary or permanent
whose minimum monthly salary, exclusive of allowan-
ces, is rupees one hundred and seventy or more but does
not exceed rupees one hundred and eighty nine shall vest
in the Corporation. . '

(2) The power of appointing Municipal Officers and

servants whether temporary or permanent whose mini-

mum monthly salary-exclusive of allowances is rupees
one hundred or more but does not exceed rupees one
hundred and sixty-nine shall vest in the Standing Com-
mittee: '

Provided that the power of appointing Municipal
Officers and Servants immediately subordinate to the
Municipal Examiner of Accounts and the Municipal Sec-
retary, whether temporary or permanent whose minimum
monthly salary is less than rupees one hundred shail
also vest in the Standing Committee :

Provided further that temporary appomtments car-
rying a monthly salary of rupees one hundred or more
but not exceeding rupees one hundred. and sixty nine
exclusive of allowances may be made by the Commis-
sioner for a period of not more than three months’on con-
dition that every such appointment shall be forthwith re-
ported to the Standing Committee and no such appoint-
ment shall be renewed by the Commissioner on the expiry
of the said period without the previous sanction of the
Standmg Committee.

(3) Save as otherwise prov1ded in this Act the po-
wer of appointing the Municipal Officers and Servants

whether temporary or permanent vests in the Commls-
sioner:

Power of
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Provided that such powers in respect of permanent
appointments shall be subject to the statement for the
time being in force prepared and sanctioned under Sec-
tion 137: ' )

- Provided further that no temporary appointment
shall be made by the Comissioner for any period exceed-
ing three months and no such appointment carrying a
monthly salary of more than rupees one hundred exclu-
sive of allowances' shall be renewed by the Commission~
er on the expiry of the said period of six months without
the previous sanction of the Standing Committee. .-

139. The appointment of Municipal Officers and
servants shall be made in such manner and subject to
such conditions of service as may be prescribed.

- 140. Unless otherwise prescribed under section 139,
the Hyderabad Civil Service Rules for the time being in
force relating to the appointment and conditions of ser-
vice and all rules for the time being in force relating to
the conduct and inquiry into the conduct of Government
servants shall apply to the Municipal Officers and ser=
vants. o

- 141 (1Y An Appointing authority may, subject to
the provisions of this Act, impose any of the penalties
specified in sub-section (2) on a Municipal Officer or ser-
vant if such authority is satisfied that such officer or ser—
vant is guilty of a breach of rules made and orders issu~

.ed under this Act or of discipline or of carelessness, or

neglect of duty or of other misconduct :
Provided that : -

“(a) Any Municipal Officer whose monthly mini~
mum salary exclusive of allowances is rupees hundred:
or more but does not exceed rupees one hundred and
sixty nine ghall be dismissed by the Commissioner with:
the previous approval of the Standing Committee.

(b) Any officer appointed by the Corporation may
be suspended by the Standing Committee pending am
order of the Corporation, such suspension: and the rea-
son therefor being forthwith reported to the Corpora-
tion. ' ,

(c) The Commissioner may impose any of the pe-
nalties specified in clauses (a), (b), (d) and (e) of sub-
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s section (2) on any Municipal Officer or servant appomt--
‘ed by the Corporation or by the Standing Committee

—except the officers and servants immediately subordi-

- nate to the Municipal Examiner of Accounts and the
Mumcmal Secretary.

-:(d) The Municipal Examiner of Accounts and the
 Municipal Secretary may impose any of the penalties
- specified in clauses (a), (d) and (e)-of sub-section (2)

on any officer and servant immediately subordinate to
* them and drawing a minimum monthly salary not ex-
- ceeding rupees hundred- exclusive of allowances sub-
.. ject to a right of appeal to the Standing Commiitee.

(2) Penalties which may be 1mposed under th1s sec-
tion are the following viz.

«(a) Censure, (b) w1thhold1ng of 1ncrements or pro-
motion including stoppage at an efficiency bar, (c) re-
.-duction to a lower rank in the seniority list or to a low-
er post, (d) fine, (e) recovery from salary of the whole
or part of any pecuniary loss caused to the Corpora-
tion, (f) suspension, (g) removal of Municipal Officer
or servant which does not disqualify from future em-
ployment, (h) dismissal of Municipal Officer and ser-
vant which ordmarlly dlsquahﬁes from future employ-
ment. :

(3) No penalty spemﬁed in sub-section (2) shall be
imposed on any Municipal Officer or servant by any au-.
- thority unless proceedings are taken in accordance’ with
the provisions of the ‘Hyderabad Civil Service (Classifi- -
cation, Control & Appeal) Rules, :

(4) Subject to the provisions of clause (d) to sub-
section (1) any Municipal Officer or servant, on whom
any penalty specified in sub-section (2) is imposed by any
authority other than the Corporation, may within three
months of the communication to him of the order of im-
rosition of the penalty, appeal to the authority immedi-
ately superior to the authority imposing the penalty and
the appellate authority may, after obtaining the remarks
of the authority which imposes the penalty, either con-
firm the orders passed or substitute for it such order as
it considers just including an order for the imposition of
some lesser penalty, and effect shall forthwith be given
‘to any order passed by the appellate authority which shall
be conclusive :
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- “Provided-that for the purposes of this ‘sub<-section
the Standing Committee shall be deemed-to be the au-
thority immediately superior! to the Commissioner and
the Corporation shall he -deemed to be the: authomty un-
mediately superior to the Standing Committee.” -

142, - (1) Leave of -absence may . be granted subject
to the Hyderabad Civil Service :Rules by:the Commis-
sionner to any Municipal Officer or servant whom he has
the power to appoint and for a period not exceeding one
month to any Municipal Officer or servant other than offi-

" cers and servants immediately subordinaté to the Muni-
" cipal Examiner of Accounts and the Municipal Secretary.

(2) Leave of absence may be granted by the Muni-
cipal Examiner of: Accounts and the Munlmpal Secretary
to a Municipal Officer or servang lmmedlatelv supordi-
nate to them receiving the minimum. monthly ‘salary ex-
clusive of allowances not exceeding rupees hundred.:.

(3) Leave of absence may be granted by the Stand-
ing Committee to any Municipal Officer or ‘servant not -
covered by sub- sec‘uons (1) or (2)

143. The appointment of - a- person o act ‘dn ‘the
place .of a Municipal Officer or servant absent on leave
may “be: made when necéssary subjeet to the ‘aforesaid

rules by the authority granting the leave

(I) Any person Who is dlrectly or 1nd1rect1y
by hlmself or hig partner or if he’ beIongs toa,J oint Hmr
du Family by any member of the famlly, }ras any.. share‘
or interest in any contract or emponment. with, by or,
on behalf of the Corporation other ‘than as a Mun1c1paI
Officer or: servant shall be d1squahﬁed férbeing a ' Muni-

cmal Officer OF servant.

(2) Any Mumc1pal Officer or servant WhO shall ac- |
quire by himself or his partner any share or lnterest iy
any contract or employment as aforesaid shall. cease -to.
be a Munlclpal Officer or servant and his office shall. Des,
come vacant.

, Explanahon ——Nothlng in thls Sectlon shall appIy to
any ‘such share or interest in any cotitract or eranoyment
with, by or on behalf.of the Corporatlon as in 'clause (Jh)j;
of section 22 it is permissible for a* Councrllor to x
without his being thereby dlsquahﬁed for belng a Cotin-
cillor.
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CHAPTER V.
 MUNICIPAL PROPERTY.
' Acq’uisition of Prop’ertry' :

14g (1) The Corporat1on shall for. the purposes of Fowers of

thls Act have power to acquire and hold movable and im-
movable property or any interest therein whether Wwithin
or Wlthout the limitsiof the City..

(2) Any immovable property which -may. be trans-f
ferred to the Corporation by the Government, shall be:

héld by it subject -to such condltlons including resump-

tion by the Government-on the occurrence of a spemﬁed’
contingency, and shall- be applied to such purposes as
the Government may 1mpose or spec1fy When the trans-

fer is made

146 (1) ‘Whehever it is provided by this; Act. ‘that-
the_ Comm;ss1oner may acquire, or whenever-it.is neces-
sary- or -expedient for any purpose of this- Act that the

- Conimissioner' shall acquire, - any.immovable . property;

such property- may be- acquired. hy the ‘Commssioner. on
 behalf of“the Corporation. by- agreement on. such terms.
at such rates or prices .or-at rates .or prices:not.exceed-
ing ;such . maxima as shall be approved by the Standing
Committee, either generally for. any class of cases or spe-
cially in a particular case. . ' v

““(2) ‘And whenever, under -any ‘provision of :this Act,
the Commlssmner is ‘authorised to agree to'pay the whole
or dny Dortlon of the expenses of acquiring any immov-
able property, he shall”do*so on such terms ‘and at rates
or prices or at rates or prices not exceeding such maxi-
ma ‘as shall be approved by the Standmg Commlttee as
aforesald

,,,,,, (3) Sub;ect to the prowsxons of thls ‘Act, it shall be
lawful for the Commissioner on behalf of Corporatxon to
agree with the owner of any land or of any interest in
land needed by the Corporation for the purposes of any
scheme under Chapter XIII _or with the owner of any
right which may hdve been created by legislative enact-
ment over any street forming part of the land so needed,
for the purchase of such land or of any interest in such
land or for compensating the owner of any such right, in

respect of any deprwatlon thereof or 1nterference there-
W1th :
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(4) No contract for the acquisition of any 1mmovable.
property or of any .interest therein or any right thereto
or the payment of any compensation under sub-section

(1), (2) or'(3) shall be valid, if the price or compensation

- to be paid for such property or interest or right exceeds
~rupees five thousand unless and untill such contract haa
g v_been approved by the Corporation. - ‘

(5) Every contract or-other instrument relatmg to-

'the acquisition of immovable property or any interest

therein or any right thereto shall be executed by the Com-
missioner, shall have the common Seal of the Corpora-:
tion affixed thereto in the presence of two members of
the Standing Committee and shall also have the signature.
of the said two members, in the manner provided in sec-
tion .125.

(6) No contract for the acqu1s1t10n of 1mmovuble pro-
perty or any interest therein or any right thereto not exe-

.. cuted as provided m sub- sectlon (4) shall be bmdmg on
the Corporation. i

- (7) The: foregomg prov1s1ons of th1s sectmn Wthh
apply to:an- original contract relating to the acquisition
of immovable- property, or any interest thérein, -or any
right thereto, shall be deemed to apply also to any varia- -
tlon or discharge of such contract. :

'147.- (1) Whenever the Commissioner is unable to

. acquire any immovable property under the last  preced-

ing section by agreement, the Government may, in their
discretion, upon the application of the Commis-
sioner, made with the approval of the Standing Commit-
tee and subject to the other provisions of this Act, order
proceedings to be taken for acquiring the same on bchalf
of the Corporation, as if such property were land needed
for a public purpose within the meaning of the Hydelabad
Land Acquisition Act, 1309 Fasli.

(2) The amount of compensation awarded and all
Other-charges incurred in the acquisition of anysuch
property shall, subject to all other provisions of this Act,
be forthwith paid by the Commissioner and the1eupon
the sald property shall vest in the Corporatlon

Disposal of Property.

: 148. (1) Subject to .the provisions .of sectlon 124
the Commissioner may dispose of by sale or exchange
any movable property belonging to the Corporation: the

(Fue of which does not exceed rupees five hundred in
each instance, or grant for any term not exceeding twelve
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the Corporation or lease or concession of any, :right . of
Afishing or.grazing or, ot gathermg and taklng frult and
the like :

~ Provided that -every, such disposal, lease or conces-
s1on made or granted by. the Comrn1ss1oner 'shall‘ be re-
ported to, the Standing, Commlttee Wlthln ﬁfteen days

 (2) With' the sanction-of the Standmg Commlttee
the ‘Commissioner- ‘may- dispose of by sale or-:exchange
any “movable property ‘belonging 'to’the Corporation the
value of which does. not exceed rupees:five .thousand in
‘each :instance, . or grant for any term..not exceeding
three years a lease of any. 1mmovab1e property belonglng
to the: Corooratlon or a.lease or, concession of any. such
r1ght as aforesaid.

(3) With the sanctlon of ‘the Corporatlon ‘the Comn-
'mlssmner may lease, sell or otherw1se dlspose ‘of 'any
movable or. 1mmovable property belongmg to the Cor-
Lporat1on T
s (4) The sanctlon of the Standmg Commlttee under
;sub—sectlon (2) or that, of the Corporatlon under “sub-

section (8) may be given either generally or. for any clase
of cases or spec1a11y for any part1cular case T

(5) The Comm1ss10ner may lend or’ let out on hue
any "movablé property belongmg ‘to’ the Corporatmn on
_such conditions and for such periods as may be specified
in regulatlons made by the Standing Commlttee in that
_behalf

' months a lease of sany.immovable property, belonging to

*CHAPTER' VI

: BORROWING. POWERS

149, The Corporatlon may, from ‘time’to'time; -bor- Powers to
‘row or re-borrow and take up-at interest from the Central h?(f;fw
‘or-the State Government or:with the sanction ‘of the Gov- Central or

‘ernment, from:any- other person any. sum necessary- for State

! A Goveérnment

the purpose of— " or other
persons.

(a) defraymg any costs, charges or, expenses in-
curred or to be incurred by them in. the -execution of
-.thls Act

“(b) dlschargmg any - loan contracted under *_hlL
‘Act or any.other:loan:or debt for the. repayment& of
:Wh1ch they are liable, -
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Mortgage
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" (c) making good any deﬁc1t in budget estlmate,
framed under section 184,

(d) generally, carrying out the purposes of this
Act. - S : ] R

150. If any new loan shall be contracted by the
Corporation under this Act with the Central or the State
Government, the same shall be subject to such terms and
conditions® as regards the period: and manner of repay-

‘ment security and the rate of interest, ag may be fixed by

the Central- Government, or as the case may be, by the
State Government '

151, (1) The Corporation may borrow or reborrow
any such sum as aforesaid from any person other than
the Central or the State Government on the security of

any immovable property belonging to them or proposed
to be acquired by them under this Act.or of all the taxes
or of any tax which they are authorised to levy for the

purposes of this Act or of all or any of those securities.

(2) And for the purpose of securing the repayment

- of any sum so borrowed, with interest thereon, they may

mortgage to the person by or on behalf of whom such sum
is advanced, any such immovable property or -tax or the
said undertaklng ‘

152, The exercise of the powers of borrowing con-
ferred by this Act shall be subJect to the followmg pI‘OVx
sions, namely : o

(a) money shall not be borrowed for the execu-
tion of any work other than a permanent work includ-
ing under this expression any work, of which the cost
ought, in the opinon of the Government, to be spread
over a term of years ; :

(b) the money' may be borrowed for such time,
not exceeding sixty years, as the Corporation, with the
sanction of the Government determine in each case;

(c) the Corporation shall -either pay off the moncy

-80 borrowed, within the period sanctioned, by equal -
annual instalments of principal or of. principal and in-
terest, or in such other manner as may be approved by
the Government, or they shall in every year set apart
as a sinking fund and accumulate in the way of com-
pound interest, by investing the same in the purchase

" @f public securities, such sum as will, with accumula-

tions in the way of compound interest, be sufficient,

- after payment of all expenses, to pay off the moneys
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50 bomowed Wlthln the period sanctloned or within -

such other period as may be approved by the Govern-
ment ;

(d) the Corporation may. at any time apply the
whole or any part of a sinking fund set apart under
this section in or towards the discharge of the moneys
for the reoayment of Wh1ch the fund has been estab-
lished : sl

- Provided that the Corporatlon pay into the fund
each time that interest which would have been ' received
by them in respect of the sinking fund or the part or
the- sinking” fund so applied, and accumulate, until the
- whole of the moneys borrowed are discharged, a sun

equivalent to the interest which would have been so re-
ceived ; : :

(e) the investment every year of any sum set
apart as portion of the principal of a sinking fund shall
be made within fifteen days after the day on which
the second half-yearly payment of interest is due by
the Corporation in respect of the loan for the repay-
ment of which such sinking fund is established; and
the reinvestment of any sum- received by the Corpora-
tion on account of interest on moneys appertaining to
a sinking fund already invested, and the investment
of any sum payable into the fund under clause (d) as

“the equivalent of interest which the Corporation would
‘have received, if the sinking fund or a part thereof had
not been applied in any manner authorised by the said
clause, shall be made within one month from the day
on which such interest is received or from the day on
which such interest would have been received, as
the case may be: :

Provided that during the year in which the loan for
repayment of which a sinking fund has been established
is due for repayment, the sum to be set apart as portion
of the principal of such sinking fund and the sum received
on account of interest on moneys forming part of such
sinking fund may be retained by the Comora‘uon in such
form as they think fit;

(f) where money is borrowed for the purpose of
discharging a previous loan, the time for repayment of
-the money so borrowed shall not, unless sanctioned by
the Government, extend beyond the unexpired portion
of the period for which the original loan was sanction- -
ed and shall in no case be extended beyond the period
of sixty years from the date of the original loan.
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153. - (1) In respect of any sinking fund which by
this Act the Corporation are directed or empowered . to
invest in public securities, and in respect of any surplus
moneys which by this Act the Commissioner on behals

of the Corporation is empowered to invest in like securi-

ties, it shall be lawful for the Corporation to reserve and
set apart for the purpose of any such investment any
debentures issued or to be issued on account of :any loan
for which the sanction of the Government shall have
been duly obtained under section ‘149, provided that the
intention so to reserve and set apart such debentures
shall have been netified as a condition of the issue of.the
loan- ‘ : _

(2) the issue of any such. debentures direct to and
in the name of the Municipal Commissioner, for the city
of on behalf of -the Corporation shall not operate to ex-
tingush or. cancel debentures, but every debenture .so
issued'shall be valid inrall respects as if 1ssued to and in
the name of any ‘other person.

(3) the purchase by, or the transfer, ass1gnment ot
endorsement to, the Corporation or to the Commissioner
on.behalf of the Corporatlon of any debenture issued by
the Corporation for the Improvement of the. City shall
not operate to extinguish or cancel any such - debenture,
but the same shall be valid and negotiatble in the same
manner and to the extent as if held by, or transfermd
assigned or endorsed to any other person

S 154, (1) All s1nk1ng funds ‘established under tlh.
Act. shall be subject to annual examination ' by thc
Account-General, Hyderabad, who shall ascertain -whe-
ther the cash and the value of the securities belonging

“thereto are. actually equal to the amount which should

be at the credit of such funds had investments been re-
gularly made and had the rate of interest as originally 7
estimated been obtained therefrom.

(2) The amount which should be at the credlt of a

. sinking fund shall be calculated on the basis of the pre-

sent value of all future payments required to be made to
such fund under the provisions of this Act, en the ag-
sumption that all investments are regularly made and
the rate of interest as originally estimated is obtained

. therefrom

- (8) The securities belonging to a s1nk1ng fund shaﬂ
be valued for the purposes of this section at their current
market value, except in the case of debeniures issued
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